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,reply to show cause and admission.

Member

learned counsel]

' for the applicant and Mr.M.K.Mazumdar,

learned counsel for the KVS.
‘Let the respondents file reply
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CENTRAL ADMINISTRATIVE TRIBUNAL
o GUWAHATI BENCH

- OaAo/Rvo NO. 1.1 24/2004‘

DATE OF DECISION 6-4.2004

DO’.O....Qﬂcr:i..'RQ.fa'.ﬂ.D.?{i.vie.d.lbll'Q00..0.0.D......‘...‘..APPLICANT(S)‘

.000.!.0..;Iﬂor;‘ooll.bci{b‘{k}.&:;oao‘ior{0.lco..oOO..'Ocaooooco‘..OOOOADVOCA'I'E FOR T}{E

....00000.0000'0..0".....l.....o...b'.‘CO.Q.QO.....ADVOCA-LL FOR TI'IE
RI:.SPONDENT(S).

-VERSUS-

o.‘..?...'-oat{rlol-czrlaoqf;o‘r;r)fioi;ao.&'a{zzlsn......ouog..u.........QRLSPONDLM(S)

Mr. M.K. Mazumdar

APPLICANT(S).

THE HON'BLE MRe KeV. PRAHBADAN, ADMINISTRATIVE MEMBER.

THE HON'BLE

1. EWhether Reporters of local papers may be allowed to see the
I Judgment 2

2. |To be referred to the Reporter or not>

3. Whether their Lordships wish to see the fair copy of the
Judgment ?

4,

|Judgment delivered by Hon'ble Member (a)

iWhether the judgment is to be circulated to the other Benches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL ¢ s ¢ GUWAHATI BENCH

Original Application No. 24 of 2004.

Date of order : This the Bx®#x 6th day of April, 2004.

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

Sri Raja Ram Dwivedi,

Son of Late G.pP. Dwivedi,

Resident cf vill. - Mawaiya,

P«0. ~ Harijindurnagar,

Dist. = Kanpur, Nagar,

Pin. -~ 206 007.

Uttar pPradeshe. o« o Applicant.

By Advocates Mr. A.S. Choudhury and
Mr. I. Hussain.

= VERSUS =

i. The Union of India, through
The Secretary, Ministry of Human Resource Deptt,
(Deptt. of Education),
Sastri Bhaban, New Delhi = 1.

2. The Commissioner,
Kendriya vidyalaya Sangathan,
18 Sahid Jeet Singh Marg,
New Delhi - 110 016.

_3. The Assistant Commissioner,

Kendriya vidyalaya Sangathan,
Guwahati Regicn, Maligaon Chariali,
Guwahati. e « » « Respondents.

By advocate Mr. M.K. Mazundar.

ORDER

K.V.PRAHALDAN, MEMBER (A)

The appldcant is a teacher in Kendriya vidyalaya
Sangathan since 1988. Fram 1988 to 2000, lie was transferred
in public interest from Kanpur to Kokrajhar, where he joined
on 16.10.2000 and where he still continues. The present
Qriginal Application is the second round of litigation. In
the first O.A. 170/2003 dated 21.11.2003, the applicant was
aggrieved on account of the Respondents not transferring him
to his home town Kanpur since he had less than a year to retire

on 21.5.2004. The Q.A. 170/2003 directed that =

" The respondents shall pass a reasoned
and speaking order on the aforesaid
representation given by the applicant
dated 8.7.2003, taking into account also

Contd...2 ‘



the grounds taken by the applicant in
the O.A. They shall pass a reasoned and.
speaking order in accordance with law,
relevant Rules and instructions within
two weeks from the date of receipt of

a copy of this order, with intimation
to the applicant.®

The Respondents vide reply dated 5.1.2004, vide Annexure-12,

re jected the reqguest for transfer. As per this reply of

5.1.2004, the Respondents said that the Applicant had in

his application of 8.7.2003 “raised the following issue 'i

*1l.

3.

4.

that he had applied for request transfer
on superannuation for the year 8.7.2003-04
for final settlement of self and his familye.

that though the transfer policy was extended
to consider the cases of transfer who has
less than three year to retire, his name was
not included for transfer, when he had conly
ten months to retire.

that he is facing acute health problem, as
he is suffering from Lumber spondelysis due
to which he is unable to work smoothlye.

that he has to arrange marriages of his
three grown up daughters and construction
of dwelling place he didn't possessed soO
far.”

24 The Applicant then went on to say that having

' considered his application of 8.7.2003 carefully the competent

authority. The Respondent's decision was

"l.

@MP‘ 2.

that as per the amended provision of Clause
7 of KVS transfer @uidelines the transfers
sought on account of death of spouse within
a period of 2 years of death, medical
grounds as per Para 9 and emplcyees who have
less than 3 years of retire will be placed
on bloc higher in the above sequence that
the others listed in para 8 of these
guidelines. However, the said benefit LTR
(Less than three years to retire) will be
granted to all their chcice staticns, except
the station from hwere they have been dis-
placed during the last one year (i.e.l.4.
2002) subject to want of clear vacancy as
well as avallability cf eligible persons

for displacement in terms of Para 10(1) of
the kvS transfer guldelines,

that all the reguests of annual transfer
under LTR category were considered by the
respondent organisation in tersm of prevai-
ling facts and circumstances of the case

as well as the KVS transfer guidelines in ,
force. The dominant consideration in ¢ - .7%ir

Contde.ee3
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effecting transfers will be administrative
exigencies/yrounds and organizational
reasons including the need to maintain
continuity uninterrupted academic schedule
and quality of teaching and to that extent
no indivisual interest/request shall be
subservient, Transfers cannot be claimed

as matter of right by those making requests
not do these transfer guidelines intend to
confer any such right.

Je that in the instant case of applicant Being
due to retire on 31.5.2004, he submitted
his application for transfer under LTR
category with choice station Kanpur cnly
which was also considered alongwith all
other applicants but his request could nct
be materialized for want of clear vacancy
of WET as well as due to non avallability
of eligible person for displacement in
terms of para 10(1) of the K¥S transfer
guidelines at the time of considering
request transfer under LTR categorye.
Moreover, he was transferred from Kanpur
to Kokrajhar in ¢ct.2000 on administrative
ground as such he was not eligible to be
transfe.red on request to Kanpur as per
KV8 transfer guidelines.

. 4, that as per Article 54(k) of Education code;
which a documentary text, for governance

of Kendriya vidyalaya, the services of KVS
emp loyees are liable to be transferred to
any Kendriya vidyalaya of the Sangathan at
any time on short notice on organizational
reasons, administrative exigencies, also

as held by the apex Court that the indivie
dual's personal inconveniences have got
little inportance over administrative
exigencies and public interest particularly
in the matter of transfer/posting. The
perscnal problems expressed by the
applicant should not come in the way of
service conditions and public interest.

Having considered all the facts and
circumstances of the case symppathetically
and carefully the undersinged re jects the
request of the applicant to consider his
transfer at his home town. Thus the
representation dated 8.7.2003 is disposed
of in compliance cf the Hon'ble CaT,
Guwahati directions dated 21.11.2003 given
in Cede 170/20030“ )

Therefore, the present C.A. hés been filed. The applicant

claims that the respondent re jected his claim for transfer to
Kanpur in violation of theirfown guidelines, These guidelines
gave weightage of 20 pointsé}éggge:v who had less than 2 years

to retire on 31.3.2005 and 20 points for sefving in North

BEastern States.
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3. The respondents claim that the applicant cannot

seek transfer to the same station from where he was
transferred cn administrative grounds as per amended Clause
18(d)(ii) of KVS transfer guidelines. The respondents aléé
stated that teachers transferred on administrative grounds
will not be eligible to request for transfer before complet-

ing five years stay at the transferred station.

4. Heard Mr. I. Huésain. learned counsel for the
applicant and also Mr. M.K. Mazumdar. learned counsel for the
respondents. It is for the administration to decide .:»
who should be transferred and tc which place. However, there
are orders, instructions and guidelines which acquire almost
the force of law due to their continuous implementation
over a period of time. The KVS circular NO.F.1-1/2003-04/
CLT/KVS(EStt.IIT)Vol.II dated 19.9.2002 at Sl. No. 2 clarifi-
es that ®employees who have been transferred in public
interest except on administrative grounds can also be
considered for request transfer - without any tenure." The
their wWvi\illem p.o
respordents have also intQ§iYstatement at Para 3-D said that
the benefits of transfer tc those with less than three years
to retire will be Qranted all their choice stationsg exceﬁt
the stations from which they were displaced. aiégg’fhe
applicant, as per the KVS circular of 19.9.200%,15 not bound
by the rules relating to tenure since he was transferred in
public interest. para 5 of the respondent's letter dated
5.1.2004 at annexure = 12, saird that kkx since the applicant
"was transferred from Kanpur to Kokrajhar in OCt.2000 on
administrative grounds he was not eligible to be transferred
on request to Kanpur as per KVS guidelines.® This by
implications means bhat the applicant becames eligible for
transfer back to Kanpur since he was transferred not en
administrative grounds but in public interest as can be

seen in the transfer order dated 9.10.2000 at Annexure =1.

Contd e .5
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The applicant also gets the benefits of being posted in
excess of three years in the N.E. States for the purpose

of transfer request.

5 Taking all these facts into consideratiocn the
respondents are hereby directed to consider transferring
the,applicant to any ¢f the places of his choice: Kanpur,
Unnao, Lucknow, Fatehgarh and Etawah. The exercise is to
be completed and the applicant informed within fifteen

days from the date of receipt of this order.

The application is allowed. No order as to costs,.

( K.V. PRAHLADAN )
ADMINISTRATIVE MEMBER

bb
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- ORIGINAL APPLICATION NO, ;Zlg /200k.

0y,
Sri Raja Ram D/\i\tedi,

Union of India & Ors.

{
LIST OF DATES.

: Para No. Annex.N8
Sl.No. Statement particulars. ,Page NO. - Page
1. Residential status of applicant 4,1 -
|12. EarlierService career 4.2 ~
' under Indian Airforce i 3 :
13 Submission of application
: for post in Kendriya Vidyalaya _h.3. -
(kKV) Selection and postlng 3
* at Kanpur.
|4,  Transfer of applicant from
X.V.Kanppr Cantt. to X.V.
Kokrajhar.vide order dt.
19.10.2000 & Jjoining on .
14 .11 .2000 bk, 1
3 & L 19

|5. Submission of representation
dt. 12.10.2001 to respondent
No.2 for transfer on compa-
ssionate ground because of old
age alilment, family problem etc

which was duly forwarded. 4,5 2 & 3
' L 20 to 22

|16. Govt. of India guidelines for
| posting/transfer of Central

Govt. employees in N.E.Region L.6 5
T&5 23

|7. Policy/guidelines of the
respondents regarding transfer/
posting vide Appendix 24 of
Accounts Code ’ L.6 5 ]
‘ &5 2L to 25
8. Letter dt. 14.8.2002 of
respondent Wa.2 with detaiis of




9.

10.

1.

12.

3.

- 2 =-

transfer policy of K.V.
employees for the -year
2003-2004 giving first
preference to employees

- having less than 2 years N
for retirement. _ 4,7

| -
6 | 26 to L4

Appdicant submitted another
representation dt. 8.1.03 in
format-duly verified by
Principal stating his choice
for place of posting in

¥

Kanpur area AQ.B | 7

Fopwarding of application by
respondent Nd.3 to respondent

No.2 | - 4.9

Issuance of transfér to many
K.V. employees as per choice
but non-consideration of the

case of the applicant who is

to retire on 31.5.2004 4,10

Being aggrieved the applicant
filed another representation
dt.8.7.2003 to respondent No.2
stating about his earlier
application and for his transfer
as per policy of KVS as heis

to retire on 31.5.04, He also
stated about his health problem
deughter's marriage, construc-
tion of his house etc. which

-3

was forwarded by the Principal

Applicant's wife also submitted
representation to respondents
with a request for transfer of
the applicant on ground of
ailment of herself and the
applicant & marriage of their
daughter etc. which were also
not considered.

4.41.
)

8 &9
45 to 67_
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14, Filing of O0.A. No.170/03
by the applicant with a
prayer for a direction for
tansfer and opposing the
same by respondents by way of
awritten statement based on L -
some wrong facts. 4.13 10
, v ' L8 t0 55
15. Order dt. 21.11.03 passed by
this Hon'ble Tribunal in -
0.A.No.170/03 directing the
respondent to consider the 4 -
case of the applicant 4.4 11
_ - 56 to 58
16. Impugned Memorandum dt.5.1.04
passed by respondent No.2
rejecting the prayer of the - o
applicant. L5 12
17. Grounds for relief 5(i)_to XII
' L 11 to 15
18. Relief sought for 8(i) to 8(iii)
19. Interim relief sought for &%9
T
20. Verification 18
i b
y/
I. HuSsain
Advocate
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IN THE CENTRAL ADMINISTRATIVE TIIBUNAL:GAUHATI BRANCH
G UWAHATI.

(An application under Secthon 19 of the Central
administrative Tribunal Act, 1985. )

ORIGINAL APPLICATION Nc;j 4 /2004 .

Sri Raja Ram Dwivedi ' cos Applicant
Vs -
The Union of India & Ors. ... Respondents
INDEX
Sl .MNo. Pzrticulars Page NO.
1. Application with verification 1 to 18
1. Annexure No.l.
19

Tansfer ordér dt. 9.10.2000

5. Annexure No.2 & 3
Copy of representation dt.12.10.02
and forwarding letter dt. 15.10.22 of

Principal 20 to 22
3. Annexure No.h.

Copy of relevant portion of guidelines

for Tenure posting of Central Goet.

employees. 23

L. Annexure No.5. ,
Copy of relevant portion of Accounts
fode for the Kendriya Vidyalayas 2L to 25

5. Annexure No.6.
Copy of letter dt. 14.8.02 of respondent

No.2 circulated to Principals of K.V.
regarding transfer

26 to 44

6. Annexure No.7. S
Copy of application dt. 8.1.03 of applicant 45

7. Annexure No.8.
Copy of representation dt. 8.7.03 sent

;o respondent No.3
8., Annexure No.9.
Copy of xmprEsErtatisnxdtxxB8xIxQFx forwarding
letter dt. 10.7.03 of the Principal K.V.
- Kokrajhar. L7
9.Annexure No,10 ' '

i ot KSR N,

Copy of W.S.filed by respondent No.3 in

L6

.0.A No.170/03 48 to 55
10.Anxexuxexieg Copy of order dt..21.11.03
in 0.A.170/03 56 to 58

11 .Impugned Memorandum dt. 5.1.04 of respordent
No.2 rejecting prayer of applicant for

transfer 59 to 60
12. Notice. — ,
4
(LHM

Advocate
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Central Administrative Tribunel Act, 1985)

QRIGINAL APPLICATION NO, lkﬁ /2004

Sri Raja Ram Dwivedi

ces Applicant.

-Versus -

The Union of India and others.

N ‘Resgondeﬁggé

DETAILS OF THE APBLICANT:

1. Name of the Applicant: Sri Raja Ram Dwivedi,

2. Designation:

PARTICULARS OFTHE
RESPONDENTS :

S/o late G.P. Dwivedi,
R/o vill. Mawaiya,
P.0. Harjimlurnagar,
Dist. Kanpur, Nagar,
Pin- 206 007

Uttar Pradesh.

Work Experience Tesacher
Kendriya Vidyalaya;

Kokrajhar, Assam.

Name and designation of 1. The Union of India through =

the Resporndents:

The Sedretary, Ministry of
Human Resources Deptt,
(Deptt.of Education),

Sastri Bhaban, New Delhi-1.

see 2
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2. The CommissioOner,
Kentriya Vidyalaya, Sangathan, |
18 Sahid Jeet Singh Marg,
New Delhi-110 016

3, The Assistant Commissioner,
Kendriya Vidyalaya Sangstilan
Guwahati Region, Maligaon,Chariali,

Guwahati.

..+ Respondents.

4. PARTICULARS OF ORDERS AGAINST WHICH
APPLICANTION IS MADE: .

1. The applicatinn is made against the impugned
Memorandum dated 5.1.04 issed by the respondent No.2

the Commissioner, Kendriya Vidyalaya Sangathan rejecting
the reoresentation dated 8,7.2003 filed by the applicant
for his transfer to nearer place of his home in ard
arourd Kanpur(U;P.) as per Govt./KVS policy which was
passed as per directive of this Hon'ble Tribunal's

order dated 21.11.2003 in 0.A No.170/2003.

‘5. JURISDICTION OF THE TRIBUNAL.

The applicant declares that the application is

within the jurisdiction of this Hon'ble Tribunal.

3. LIMITATION:

The applicant declares that the application is
filed before this Hon'ble Tribunal within time limit

prescribed under Sec.21 of Administrative Tribunal

Act, 1985.
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4, FACTS OF THE CASE:

L. That the applicant is a citizen'of India and
is a permaﬁent resident of village Mawaiya, P.O.
Harjindranagar, P.S. Chakari, Dist. Kanpur Nagar,
Uttar Pradesh and is presently serving as Work
Experience Teacher in Kendriya Vidyalaya, Kokrajhar,
Assam. He is presently aged 59 years @ months and

is going to retire on superannuation on 31.5.2004,

4,2, That the applicant was appointed as Airman in
Indian Air Force on 27.4.64 and was posted at Bangalore.
Thereafter, he served in some other places and promoted
to- Sergent and ultimately as a Non-commissioned Officer.
He retired from Air Force Service in the yzar 1982
after 18 years of service. Thereafter, he was appointed

as Civil Radar Mechanic for about 6 years at Kanpur.

4.3, That the applicant states that while serving
at Kanpur, he applied through proner chanrel for a
post of Teacher in Kendriya Vidyalaya and thereafter
after interview etc., was appointed and posted at
Kendriya VidyalaYa, Kanpur Cantt. on 8.8.88 as Work

Experience Teacher.

a.a;u That the applicant states that thereafter,

he was transferred in public interest to Kendriya
Vidyalaya, Kokrajhar on 16.10.2000 and joined on

14,11 .2000 wherein he is serving till date. Be it
stated that at the time of filing the previous appli-
cation No.170/03, the applicant did not annexe the

copy of transfer order as the same was an admitted

sen l’
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fact. However, the controversy arose as regards the

reason of transfer on the date of hearing only and
the transfer order could not be produced before the
Hon'ble Tribunal on that day and an order was passed

without the same.

The copy of transfer order dt. 9.10.,2000
transferring the applicant to Kokrsjhar

is annexed as Annexure No.1.

4.5, That the applicant is staying alone at Kokrajhar
leaving his family consisting of wife and un-married
daughters and a minor son at Kanpur as it is not

feasible for him to bring the famnily to Kokrajhar due
to domestic problems. He is presently more than 59
years of age and is suffering from old age ailments
including Spondalities since 1999, His wife.is also

suffering from severe Hypertension ani spondalities etc,
Tﬁe applicant was also to start construction of his
house at Kanpur for which he has already withdrawn
money from his Genersl Provident Fund Accouht. Because
ofthe aforesaid reasons, he submitted a representation
dated 12.10.2001 to the respondent No.2 through proper
channel for Mis transfer on compassisnate grourd.
The representation was duly forwarded by the Principal,

Kendriya Vidyalaya, Kokrajhar.

The copy of remxesentation dt. 12.10.20M
and forwarding letter dt. 15.10.2001 of

the Principal are aanexed as Annexure No,2 &3.

4.6, That the applicant states that the Govt. of

India way back in 1983 modified transfer policy as
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well incentives for Central Govt. employees posted

on transfer in North Eastern Region from other regions.
The said policy which was amended from time To time.
Apart from other incentive, the guidelires have

been framed for Tenure of posting/deputation which

is as follows :-

"There will be a fixed tenure of posting for

3 years%t a time for officers with service of 10 years
or less and of 2 years at a time for officers with
more than 10 years of service. Periods of leavee
training etc.. in excess of 15 days per year will be
excluded in counting the tenure period 2/3 years.
Officers, on completin of the fixed tenure of service
mentioned above'may be considered for posting to a

station of their choice as far as possible ".

In the light of the aforesaid guidelines, the
respondent authorities also have adopted the same in
their Accounts Code. As per para 1 of Appendix 24,

the tenure of posting of Kendriya Vidyalaya Sangathan

employees is as follows :-=

"pPefod of leave ,training etv., in excess of
15 days per year will be excluded in
counting the tenure period . However, the
period may be extended in exceptisnal cases
in exigencies of public service or when
the employee concerned is prepared to stay
longer. Deputation allowance will be

admisgible duking the extended period also™.
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The copy of relevant portion of guidelines
for Tenure posting of Central Govt.

employees is annexed as Annexure No.4.

The copy of relevant portion of Accounts
code for the Kentriya Vidyalaya is

annexed as Annexure No.5.

L. 7. That the applicant states that the respondent
No.2 issued another letter dt. 14.8.2002 regarding

Annual request of transfer in respect of teaching and
non-teaching staff of Kendriya Vidyalaya for the year
2003-04. In the said letter details guidelines for
submitting and processipg application for transfer has
been given. Inthe sl.No.6 Grounds for seeking transfer
has been assigned category codes and Divisign codes

(numerical) having entitlement points as follows :-

Grounds Category Division
code Code Entitlement
Points.
¢) Others.
1) Less than LTR 03 Less than two years
2years to retire to retire i.e., on or
' before 31.3.2005 20

As per the aforesaid category ground 6€c)(i), the
persons having less than 2 years to retire on 31.3.2005
is entitled for 20 points and as Ground S1.6(c)(ii)
persons who have cmmpleted 3 years of service in North
Eastern regian @s on 31.3.03 is also entitled for 20
piints. In the instant case, the applicant is covered
byﬁzge firct categOrfdas he is going to gz:fre on
31 .5.,2004 i.e., prior to 31.3.2005. He will also

completed 3 years of posting in N.E.Regin on 14.342003

LR K J 7
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G v S e s - 4gmy’. The applicant

” g

can also earn another 10 points for his ailments as per

 81.No.5(c)(v) of the grounds.

The copy of aforementioned letter dt.
14.8.,2002 of the respondent N»o.2
circulated to the Priﬁcipals of the
K.Veregarding transfer is annexed

as Annexure No.6.

4.8 That as per the aforementioned letter/guidelines
the applicant submitted another application dt.8.1.2003
in proper format for transfer on requést for 2003-04.
The application was duly verified by the Principal of
Kendriya Vidyalaya, Kokréjhar and was sent to respordent
No.3 for forwarding the same to respordent No.2. In

his application, thie applicant has given the choice

of his posting in any Kendriya Vidyalaya in order of

preference as follows :-

1. Kanpur area, (2) Unnao area ,3. Lucknow area
14 . K.V . SoDibyapur, 5 . K.V .S . Fatehgar ( all are
in Uttar Pradesh).

The copy of the application 4t. 8.1.2003

is annexed as Annexure No.7.

4.9 That the applicant states that as per his
informetinn , his application alonswith others were

forwardedby the respondent No.3 to the respondent No.2.

4,10 That the applicant states that sometine in
May 2003 the respondent aut orities iss ed transfer
orders of many teahersin Kendriya Vidyalaya of North
Eastern to other regions of their choice/request. But

the applicant was surprised to finmdthat no order kas

..'8
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been issued for his‘transfer.But some other teaChers
have been transferred out of N.E. region whose
applications were sent to the respondent No.2 alongwith
the application of the applicant although his
retirement is due on 31.5.2004. For instance, one Sri
S.L. Singh, trained graduate teacher(Social studies)
has been transferred from Kendriya Vidyalaya ,Napgangi
(Guwahati) to Kendriya Vidyalaya Allahabad vide letter
ref .No.F.1-2/2003-04(LTR) /KVS(ESST-III) dt. 22.5.2003
Similarly, another one 8ri D. Behara, trained graduate
teacher(Maths) has also.been given gransfer of his
choice. There are other persons also who have been
given trgnsfer,recently as per the latest guidelines.
But the applicant could not procure the detail
informatian inthis regard as he always remains at

Kokrajhar and was unable to contact the Regional Office.

L, 1. That the applicant being aggrieved, submitted
another representation dt. 8.7.2003 to the respondent
No.2 stating abaut his earlier applications for
transfer as per policy decision of the Sangatﬁan as
hﬁﬁs to retire on 31.5.04. He also cited about his
health problem and marriage of his daughter when the
applicant wantsimxkx his daughter be married off
before his retirement. He also stated that he is also
to construct his dwelling house where he can settle
after retirement. In this application he also annexed
the copy of earlier applications dt. 8.1.2003 and

medical certificate. The application was also duly

¢ o B 9
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forwarded by the Principal vide his letter 4t.10.7.2003.

The copy of representation dt. 8.7.03
sent to the respondent No.3 is annexed

as Annexure No,.8.

The copy of fofwérdiné letter at.
10.7.03 of the Principal, KV,Kokrajs r

is annrexed as Annexure No.9.

4,12 . That the applicant states tinat earlier .his

wife also submitied representations to the respondent
uthorities with a request for transfer of the applicant
on the gro nd of ailments of herself as well as of the
‘applicant, marriage of their daugnter during service
period and the difficulties faced by them for not

being able t0 stay together. But the respordents did

nothing to consider the said representations and even

failed to reply to the same due to reasons best known

to then.

b
a0 B Soe e

4.13. That the applicant states that as notaing

lvas done by the respormdents in this regard, he preferred
an application being O.j-“-=170/ZOO3 before this Hon'ble
Tribunal on 31.7.03 stating the facts in detail and
prayed® for a direction to the respondents to transfer
the applicant in Kanpur on adjacent area in terms of
Govt.& K.V.S. transfer policy as he is going to retire
on 31.5.2004. Thereafter, the Hon'ble Tribunal

directed the respondents to bring instructions and

they intentionally took ddjourments number of times

* e 10
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just to defeat the claim of, the applicant and ultimately
filed the written statement on 21.11.2003'1.9., the
date of disposal of the matter. Surprisingly the
respordents have taken a false plea that in para 3,

3-C and 3+Qﬁg§‘the applicant was transferred to
Kokrajhar on administrative ground and not in public
interest, his case for transfer d¢annot be considered

in terms of Got. as well as K.V.S. policy.

The copy of written sta’ement filed by
the respondent No.3 in 0.A.N¢ 180/03

is annexed as Annexure No.$0.

4,14, That the applicant states that thereafter,
this Hon'ble Tribunal vide an order dt. 21.11.2003
was pleased to dispose ofthe application after dis-
cussing the contents of the application as well as the
written statement ,directing the respondents toO pass
a reasoned and speaking order on the representations
of the applicant taking into grounds®# in the 0.A.

within 2 weeks.

The copy of order dt. 21.11.2003
passed in 0.A.No.170/2003 is

annexed as Annexure No.11.

4.15 That the applicant states that as the cooy

of the order was sent to the respondent No.2 on
9.12.2003 an¢ as no actim was taken , a reminder dt.
27.12.,200% was also sent to him., Thereaftdr the
respondent No.2 issaed a Memorandum dt. 5.1.04 rejecting
the representation of the applidant.

The copy of impugned MemOrandum dt.
511 .04 issued by respordent No.2 is
annexed as Annexure No,12,
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5. GROUNDS OF RELIEF WITH LEGAL PROVISION:
i) Forthat the impugned action of the respondents

in not transferring the applicant ( who is due for
retirement w.e.f. 31.5.2004 ) in violation of policy
guidelines of the Govt. of India aswell as of the
Kendriya Vidyalaya Sangathan is illegal, érbitrary and
against the principles of eqguity, good conscience

and administrative fairness.

ii)  For that the respOndénts aight to have considered
the representations of the applicant on the ground
reality of the facts and circumstances , considering
his age, sfationing of the family at Kanpur, mar;iage
of daughter, as well as ailment of his wife and of his
own etc. But the respondents in a most arbtrary manzer
Y .

did not considerAﬁhe case of transfer of the applicant

due to reasons best known to them.

iii) For that the Government as well as#he Kendriya
Vidyalaya Sangathan have formulated schemes for proper
implementations 8f transfer of its employees. As per
their own guidelines, incorporated in Accounts Code
a%well as in letter dt. 14.8.2002 an employec whe is
to retire on or before 31.3.2005 is entitled for 20
points and his case is to be considered on priority
basis. On the other hand, the priority is also to be
given tothe employees who have completed 3 years
servicein North Eastern Region. There are other grounds
also‘like ailments etc, for which the casé of the

applicant ought to have been corsidered. But the

cas ?12
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respondent authorities did not consider the case of

the applicant in violation of their own guidelines,

whhdéily is not permissible under the law. As such the
impugned actinn of the respondents in violation of

their own guidelines/»rocedure, is not proper, is

illegal and is in violation of the princi-les of

natural justice, equity, good conscience and administrativ

fairness.

iv) For that the action of the respandents in
transferring similarly situated employees, someof
whom will retire after the applicant, and not consider-
ing the case of the applicant is discriminatory in
the eye of law and as such this Hon'ble Tribunal may
be pleased to interfere into the matter and the
applicant prays for a direction to the respondents
to transfer the applicant in the light of their own

guidelines/circulars which are in force till date.

V) For that the respondents have ignored their own
guidelines contained® in the letters/notifications
in depriving the applicant of his request for transfer,
who is on the verge of retirement within & months ,
which is not permissible and the respordents cannot
do anything on_their whims and caprice in not considering
the case of the applicant.

-4‘&(/\;’1,‘
vi)  For that the respondents havg&much time in filing

written statement in previous 0.A and also did not
take timely action to consider the representations
Just to frustrate the cause so that the applicant will
not get any relief before he retires on 31.5.04. The
delayed action of the respondents should be taken

seriously by this Hon'ble Tribunal to uphold the dignity
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of the Hon'ble Tribknal.

vii) For that the res?onden‘ts without veriying
the actual reason of transfer of the applicant from
Kanpur Cantt. to Kokrajhar KVS)Q:ﬁﬁaiﬁigyfalse statenent
in the written statement that the applicant was
transferred on administrative ground and as such
his case for transfer cannot be considered before
completion of 5 years in K.V.S. Kokrajhar as per
policy. Moreover, the TrTespondent No.3 contended
before the Tribunal that the applicant has falsely
filled up the reasonfor earlier transfer column No.5
of the application for transfer as "No.2"(Transfer
in Public Interest) which according to them should have
been as "E0.3" ( transfer in Public interest on
Administrative Yrounds) and the Hon'ble Tribunal in
Dgra 5 of the order had to obsefve the same and no
specific direction‘gor transfer of the applicant was
passed. This filing of false statement in written
statement just to frustrate the prayer of the applicant
is highly condemnable and proper action should be
taken against%hem-for placing Jjust wrong facts before
the Hon'ble Court. - Further, there was no disciplinary
or any other proceeding against the applicant
necessiating any transfer on administrative grourds.
However, the transfer wasm made in public interest
and there is no bar for transfer of the applicant

on requést

viii) For that although this Hon'ble Tribunal did

not direct specifically for transfer of the applicant,

vee 1k
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directed the respondents to pass a reasoneé and
speaking order considering the case of the applicant
as per the grounds taken in the application. But

the respondent No.2 after a long gap issued the impugned -

Memorandum rejecting the prayer of the applicant.

In the memorandum , the respondent No.2 avoided ' the
actual grourds for transfer as contained in the
guidelines on one pretext or another citing some
unreasonable and wrong groundé as regards reasons
for rejecting the prayer. The applicént further
submits that apart from Xkmix own transfer policy of
KV .8 being under Union of India, the general tranéfer_
policy of Govt. of India is also applicable to
employees of KVS , moré particularly regarding transfer

of perens to and from North Eastern Rggion. The
Accounts Code for the Kendriya Vidyalaya ( Annexure

No.5) isitself a testimony of the following policy

of the Govt. of India and the respondents are duty
bonnd.to implement the same. Any violation of the

same should be taken seriously and appropriate action
should be® taken accordingly. Furtherhore,-the
respondent No.2 has taken a general view of transfer
policy citing some.reasons. 'But the case of the
applicant comes under a different footing and the

respondents ought to have considered the case o0f the

applicant favourably.

ix) For that the respondent Nc¢.2 wrongly stated
in the impugned order that the applicant hassought

eee 15
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transfer to Kanpur only where no vacancy is available.
But on bare perusal bf the application for transfer
on request for 2003-2004, the applicant has given
names of 5 places i.e., Kandur, Uh€§, Lucknow, Fateh-
garh and Etowoa which falls under Jurisdictions of
Kanpur and there are vacancies for accommodating the
applicant. The applicant further submits that the
case of the applicant for transfer should have been
given preference over other teachers who will retire
after the applicant. But many teachers from N.H.
region, who are junior to him in age, have been

transferred on ORn request bypassing the claim of

the applicant.

X) For that the respondents have not at all
considered favourably the prayer of the applicant of
ill health of his wife and himself as well as problems
relating to his children wihich should have been taken

into account also. But the same has been rejected

outright just to deprive the applicant of his legitiméte
right.

xi) For that an interim order directing the respondents

to transfer the applicant at an early date is required

to be passadémuoﬁadh .

xii) For that in any view of the matter, the action
of the respondents in not consideringthe caée of

the applicant for his transfer is bad in law, arbitrary
discriminatory andagainst the principles of equity
good conscience and administrative fairness and the

impugned Memorandum is liable to be set aside and

guashed.
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6.  DETAILS OF REVEDIES EXBANSTED

>That the applicant has exhausted all his
remedies by filing representiéns/applications from time
- to time and also by approaching this Hon'ble Tribunal
vide O0.A. No.170/03.

7. MATTERS NOT PREVIOUSLY FIXED OR PENDING
WITH ANY OTHER COURT/TRIBUNAL.

- . —— -

The applicant declares that he has not filed

any applicatin, writ petit on or suit regarding this
eocept 0.A No. 170/t 3 (o ﬁcmy
matter in any Court of Law or Tribuna%Qand no case is

pending before any Court.

8. RELIEFS SOUGHT FOR :

Tn view of the facts and circumstances of the case
the applicant prays for the following reliefs:
- 1. To hold the impugned action of the respondents in
denying the transfer of the applicant from Kendriya
Vidyalaya, Kokrajhar to the place of hig choice under
Fanpur area, Uttar Pradesh is in violation of the

guidelines/notifications.

2. To direct/command the respo dents to transfer
the applicant tc the place nearest to his home town
preferably. in any Kendriya Vidyalaya in Kanpur ares
or in areas preference of which has been given in his
applicatinn format(vide Anx.No.7) in terms of officaal
Accounts Code (vide Annexure No.5) and letter dated
14.8.2002 of the respordent No.2(vide Annexure No.6)
immediately considering his date of retirement is on

31.5.2004,

3 To grant any other relief that the applicant

may be entitled to ,

%ﬁ ceer 17
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DETAILS OF INTERIM RELIEF SOUGHT FOR :

9.

The applicant prays that pending disposal
of his application -

i)the operation of impugned Memorandum dt.
5.1.04 issued by the respondent No.3 ,
CommissLoner, Kendriya Vidyalaysa Sangathan ,
llew Delhi rejecting the prayer of the applicant
for his transfer to Kanpur area { vide

Annexure No.11) may be stayed /suspended.

ii) to direct/command the respondents to transfer
the applicant to a place nearest to his home town
preferably in any Kendriya Vidyalaya in Kanpur &eea
or in areas, Preference of which has been given in
his application format ( videAnnexure No.7) in teras
of official Accounts Code (vide Annexure N2.5) and
letter dt. 14.8.02 of the respondent No.2(vide Anx.6)

immediately considering his date of retirement is on
31.5.200.

10. DETAILS OF POSTAL ORDER.
Jra >73leq

e

Postal order No.

Date of Issue : éga*bé
Issued from + G!'P.O0.Guwahati.
Payable at ¢ Guwshati.

1. LIST OF ENCLOSURES:

1T.As per Index
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- VERIFICATION -

I, Sri Raja Ram Dwivedi, aged about 59 years,
@ months, son of late G.P. Dwivedi, permanent resident
of village Mawaiya, P.O. Harjindranagar, P.S. Chakari,
Dist. Kanpur Nagar, Uttar Pradesh, presently serving
as work Experience Teacher in Kendriys Vidyalaya, Kokrajhap
Assan do hereby verify that the contents in paragraph
4,2,3,4,6,7,10 onel 11, are true to my
personal knowledge and para 5,8 ond g9

are believed to be true as legal advice andI have not

suppressed any material facts.

Date: 4,2.2004

Place: Guwahati.

R@W@/m }m M

Signature of the Applicant
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Kendriya Vidyalaya San ,4 .
. a gathan
(Estt. IV Section) WEEXURE M L
18, Institutional Area, -

, Shaheed Jeet Singh Marg,
NEW DELHI - 110 016.

Na.F.3-1(16)/99-KVE(E.IV) | 3 .
_ - DATED: \\ WD

OFFICE_ORDER

The tﬂénsfer of the under mentioned v ] et
with immediate effect in public interest: enployee is hereby Qt“mrgi.

[

g1, MWame of the employee " Transferred
s No, With designation From K.V. ~ To. k.V.
01, Sha} r%-r\' Dwivedi, ' Kanpur Cantt. Kokraihar
& . \

( One case only)

' The above employee is entitled to TA, joining time etc. a% pect
' KVS Rules. ; -

This ?Qauea with the approval of Commissioner, KYS.

7
v

S .v)2§;~A¢M§51Aw,
f‘i ;i(Dr. E. Prthakar)g
‘ ' Education Officer ¢

. |
1 : . i

Capy toi

Individual concerned. |

i The Frincipal,, KV, KkKanpur Cantt. alongwith the copy &
~tranafer order in respect of above employee with the directian
to handover the copy to him/her dated signature may please b
obtained. . He/Ghe may immediately be relieved. He/She 02y b
paid TA etc. as per KVS Rules. Hig/ Her date of relied zhould
immediately be intimated to the‘undergigned."‘“”
k‘;' G- The Asstt. Commissioner, KvS,., RO, Lucknow/Silehicr.
4 The Frincipal, Ky, Kokraihar. The date of joininu iy rEip e
of abnve employee should promptly be ivntimated to L
undersigned. ; - ‘
G- Guard file.
b
- !
\
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ccrtzf“ ed to be

e -:::zz.%-‘&'.’-‘: TS

of Clags X[ isonly remains w.xth hnr mother to lock after.
his ailing mother,

PleLPY

. R.R. DATVEDD,L W
D — K.V KRR ATHAR

~ DATE 2 “oct/20n,
The Commisgirner, j/ fi—lr
KVS H.Qe NI DRLHI-16 SEL)

c::foT. \)

To

(Through Proper Channel) M&

9JB :« Reauest Transfer On  Superannuation for Final

Settlement on Compacsi~nate Grounds @ -’

Sir, . .
I have the honour to reauest to draw ynur'kind
attention towards tte KVS H.Qe letter N, ..1-1/200._-20031
KVS(Esstt=111) dtd. 14/8/2(‘01 Para S .No, 6(C)(1}, raqardfmﬂ |
raqupst for transfer for the year 2002-2003,

In this regard, T wuld like to pray for your sympa-
thetic consideration - for COndonfma the perind. of 1 month
and 3 days to consider my req;m;t of transfer anplicaticn for -
the year 20002-2003 on' date of su;aormnuation. Kﬁ'y date of
birth is 6-5-1044, My date of less than 2 years of - service
ig on 5-5-200?,' hut the targeted date required 1s 31/?/?0'12‘
T have submitted my application for transfer to Ky Kokr(a"’ncn’
on 1/10/2001 for consideratinn, The following reasons are’
the cause of my preum,t worrlegi= : :

16 My spouse i¢ suffering frem LUMBER® SPON':DLYSIP with acUte
backache - and SEVERED HYPERTENSION since 10-9-1999 gnd Temains.
hospitalised oftenly, She ig’ under constant treatment in

" Alrforce Hospital Kanpur for her disease, The specialist
-opinion . through (MR.1.) ig to go for Disc surgery of 10wer
‘ gpinal cord. The surity of cure ig not ensure, she may get

. some relief, She ia unable to e,it or walk, remainz on bod

”most of the time.

2. In m my family, 1 have three grown up daughters Aged 2’7.__'
29.nd 18 years, engaged in higher studics, 1st one in

‘medical, rest tw are in Engineering, all are hastellors’

undeT Agra University, one son aged 15 years ‘is a ‘student

i

g ] " "]
3, I am smctinned the part ¢inal with drawal of GPF for .
construction of own house for selter -which I do not _have

£i11 now by the KVS Guwahati Region  Vice letter o 1-48/

I

) t
I _ : o L
o 1

_)#

A T
GPF-CPF/2OOL-KVS(GR/L‘39M-07 Dty 12 2/9/20 L - \!ﬁ‘ ' ,-'. -..tj;;:-'

'
i - .
A

— -
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‘Q?j —
2/
4, I have to arrangs the marriages of my three grr.:wn up -

daughters immediately as early as possible, It is a- social
obligation which 1s a tidious task at present time, -

S. It 1s a difficult task for 3 gsimple teacher like m:e.
to wear the financial bubden in this declided age,

I; therefore, pray to cbnsider-my 'problems and help
me out to over come from my ‘these presant warries, it will
be ever grateful to you. .

Thanking you Sh’j, .

Date = = - Yours faithfully

J2 Iof2oaf_
hsiads

( R,R. DIIVEDI) W ,E, T,

‘Enclosures ¢

1. Medical certificate of Spouse & |
2. EBduc ational certific ate of Daué_;hters .

3, Zerox copy of letter of part inal GeP+Fofor conster‘tmn ;
of my own house. :

4 Exbackof Dk of Bl of vy 0/4, e bel x,a\ﬁafw |
WW e Rocarnd, E o

(
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- I e RIERIRR Arrse AD.Z .
'KENDRIYA VIDYALAYA KOKRAJHAR M

ASSAM ; 783370 /
Ref. No.EaQBLKEANS. nf KR [2001=8002/ 33D -3 @'m.i.fo;/_iax,'zom

To

The Assistent Cormicsioner,
Kendriyz Vidyalaya :arﬁathcn,
Guwahati Regien,Guwahati.
thaligacn Chariali,Guwahati-12.

Qubject; Request transfor on superannuation for final sgttlément .
on compassionate Gxounds. o
Sir,

Please find enclosed herewith two coples of applications
received from Sh.R.R.Dwivedi #ET of thic vidyalaya on tho subjoct |
cited -above.

Sho Dwivedi was transferred from K.V. Cantt,Kanpur and K
joined this Vidyalaya on 14th. tovember'20C0.5n.Mwivedi has genuine ‘
multiple probloms.Hence his applications are being Forwaredo to
your highness for onward transmission and this is also to pray,
if possible, his prayer may kindly be considered sympat&étlcally?_

Thoanking yeu. SR

Yours faitnhfully,

(R.KISHORE. )
PRINCIPAL
K.V.KCXRAJHAR.
copy. tagé -
g

=  SheoR.R.Dwivodi, wET, for informaticn.
2, DPorsonal flle. | 0

&]
( RoKI )
PRINCIPAL = !

Lo erwg
mﬁf"ﬁ@<w&mﬂ.

coosteait A TIRYabate
. . SRET=FY Resmbed
]
. . ‘ | ERasan WCOW ]

4
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APPENDIX 9

G.L. M.F.. O.M. No. 20014/3/83-E, LV, dated the 4th December, 1983, read with

[
. 0.M. No. 20014/3/83-E. [V, dated the 30th-March, 1984,
" No. 3943-E.IV/84, dated the 17th October, 1984, O.M.

the 31st January, 1985,2
1986, O.M. No. 30014/3/83-E. 1V, dated the 29th Octobe

. IV/E. 1 (B), dated the {1th May,
F. 29014/16/86—E. [V/E. 11 (B),

r

Allowances and facilities admissibl
Central Government cmployees serving in
comprising the States of Assam,

Tripura and the Union Territories of Arunac
Andaman and Nicobar

also apply mutatis mutan
are stationed in the N-E Region:—

,//(1). Tenure of posting/depulution:

There will be d fixed tenure of posting 3

with service ot 10 years of less and of 2 year

more than li)_'-ycars 0
of 15 days per year will be excluded in cou

years. Officers, on completion of the fixee
above may
possible,

The period of deputation of th

v

the States/ Linion 'Icmt,ories .
be for 3 years whica .can he extended in @

of public service a5 \ve
stay longer. The )
paid during the perod of

g ot "

. INCENTIVES FOR SERVING IN REMOTE AREAS

5th September, 1985, U.O. No. 824-E.1V/86, dated the Ist April,:

1987, 28th July, 1987, 15th July, 1988 and O.M. No.
dated the Ist December, 1988. | o

e to various categories of civilian

Meghalava,

dis to officers posted to N

f service. Periods of leave, U

be considered for posting to 2 gration 0

e Central Government employees to
of the North-Eastern

Il as when the employee concerncc

admissible deputation alle vance
Jeputation soO extended.

. s
“Hy

ﬁggw ' . -

IRT I GOVRN.OF INDIW .

Fr-sR— Pk D0

Awx. 105

57th July, 1984, G.I, M.F., U.O. .. e
No. F. 20014/3/83.E. IV, dated "~ |

r, 1986, O. M. No. 20014/3/83-E.;

the North-Eastern Region
Manipur, Nagaland and
hal Pradesh and Mizoram,

[slands and Lakshadweep [slands. These orders

-E Council, when they

~

years at a time for oflicers
s at a time for officers with
raining, etc., in excess’
nting the tenure period 2/3

| tenure of service mentioned

{ their choice a3 far as

Region, will generally
ceptional vascs in ¢xjuencies
{ is prepared to
<o will also continue 10 be

aen e . "_
.
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APPENDIX 24

SPECIAL ALLOWANCE AND FACILITIES FOR SERvICE IN f'\lO.RTH-
. EASTERN‘REG!ON. ETC.

“of their civitian employees serving in that areg. The orders came into effect trom
" 1.11.83 as extended from time to time. o

a) For sta# with service of 10 years or less . : Three years
) For staff with more than 10 years of service - Two years
Period of leave, training. etc. in excess of 1 5~dayfs per year wilf be excluded in
counting the tentyre Period. However, the period may be extended in €xceplional
cases in exigancies of public service or when the employee concerneg iS prepared
to stay longer, Depuiation allowance will be admissible during the extended period
alsg. - ’ . -

This will not, however, be applicable to thege officers ang employees whp
have been specifically recruited for Service in the North-Eastern Region.

2. Weightage for service in North-Eastern Region

Satisfactory performance of dutieg for the 'p.?es-cri'oed tenure in the Norh-
Eastern Region shall be given due recognition in the case of eligible officers in tna
matter of.- :

a) Promation in Cadre Posts;
b) Deputation to Central tenure posts; and
¢) Courses of training in India and abroag.

A speciﬁcnentry shall be made in CR. of all émgployees who rendered a-fu!l
tenure of servize in the North-Eastern Region 15 that eftact,

ot s s -
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for the year 2003-2004 - applications,regarding.

Sir/Madam, ‘

It has been decided to invite fresh applications from teaching and non-teaching staff of
Vidyalayas (excluding Principals and Vice-Principals) for effecting request transfers during the year 2003-
2004. All are eligible to apply except those covered by clause 18(d) of the existing transfer guidelines.
Application format has been modified now and accordingly instructions have been revised to that extent.
Hence those employees who preferred applications for their request transfer in response to KVS(HQ)
circular No. F. 1-1/2002-KVS (E.I1) dated 14.8.2001 are also directed to apply afresh in the new format for
request transfers for 2003-04, as the earlier application does not conform to the present requirements and
they will not be considered strictly. Principals are requested to ensure this. ' :

2. PUBLICITY

There have been general complaints that the instructions accompanying application form are
not made available to the applicants. It is made clear that the awareness of the instructions in proper
perspective is necessary to fill up the application form without mistakes and with the correct code (s)
wherever nacessary, Therefore, a set of three copies of this application is being sent alongwith instruc-

T\ PRy
KENDRIYA VIDYALAYA SANGATHAN < (i\r\ PG
" 18, INSTITUTIONAL AREA P \/\»g s
SHAHEED JEET SINGH MARG S L
' NEW DELHI -110016. | 6’ T AR
ESTABLISHMENT SECTION ANX NO- R ™ ,/:“/9/
- w-& \:.\_ ‘/-v. .. -~ ’_:." n}‘\"/”
F.1-1/2003-2004/KVS(Estt-IIl | SR . Dated:14.08:2002
The Principal, T
Al Kendniya Vidyalayas
Sub Annual request transfer in respect of teaching and non-teaching staff of Kendriya Vidyalayas -

tions. One copy is meant for pfﬁcial use, another for reference in the library, and the rest for d'gsplay onthe

Vidyalaya Notice Board. °

3. - HOWTOAPPLY _ h -

(i) Esigibie employees desirous of seeking transfer can prefer only one applicétion (in quadrupli- .

- cate) in *he enclosed format (either for intra-station or for inter-station).

(iy The applications must conform to the given format both in form and content.

() Noenclosurgis allowed with the application.

(iv) Medical Certificate in support of request on medical grounds and/ or declaration regarding
employment of spouse are part of the application. They should be obtained/recorded on the

body of the form itself to avoid detachment.
\ Over-w}*}tin must be avoided. )
{v) iting P - .
(viy Utmost care should be taken to fill up correct GPF/CPF No., KV code and Staticn codes after

careful reading of all the instructions In the prescribed columns, respactively. Wrong codes,
even if filled inadvertently, may lead to wrong transfer/posting, which c.annqt be changed later

on.

&y
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4 gooE OF CONDUCT REGARDING CANVASSING OF NON-OFFICIAL /OUTSIDE INS
NCE o
{

y . e

Attention of all concerned is drawn to the provision of Article 55 (27) of Education cod:e anéi_‘ ’

Rule 20 of CCS (Conduct) Rules. The employee concerned be informed that any violation
thereof shall render thern liable for disciplinary action. Canvassing in any form, Overt or
Covert, direct or indirect will automatically disqualify teacher/staff from being considered for
transfer and his/her name will be removed from the priority list of transfer and disciplinary
action will be taken against the teacher as per CCS (CCA) Rules, 1965.

5 ENDORSEMENT: D

(i)‘ The applicaticn and declaration wherever necessary must be signed by the emA—

!

1

L

hE 3
s,

ployee himself/herself. Applications endorsed by spouse, parents etc for and on .

behalf of the employee is not acceptable and hence should not be forwarded. Medi-
cal Certificates must have the signature of Civil_Surgeon/Chief Medical Officer

(i) The forwarding note must be endorsed by the Principal ‘after satisfying’ himself /
herself personally of the corractness of the entries made by the applicant. It has
been observed that the details furnished by the applicants are not subjected to proper-
verification before endorsing the forwarding ,note. Therefore, the Principals are re-

quested to pay their personal attention to ensure correctness of the entries, so that ’

wrong information does not affect prioritization. Any wrong information filled in by the

~ applicants and duly counter signed by the Principal will attract disciplinary action

against the individual as well as the counter signing authority. :

6. SUBMISSION OF APPLICATION - | i |
Last date for submission of applications to the Principals of the concerned Vidyaiaya. in quad-

ruplicate, Is 1.10,2002. These may be arranged as jntra-station and inter-station reque.s'ts and forwarded
in dunlicate (in two lots with separate lists) lo the Assistant Commissioner of the Region concerned not

later than 10,10,2002 and one copy of the application may be retained in the Vidyalaya and the remaining

copy containing Principal's endersement be returned to the employee for his/her reference & record.
Appiication of the employees who are not ellgible to be considered for transfer in terms of Clause 18 (d) of
the Transfer Guidelines should not be forwarded to the ROs. Advance copy qf qpplication(s) forwarded .
directly by the Principals will not be entertained by the Head Quarters. * Principal_should forward the :

apclications to ROs as (preferably once in a week) and when received, after completing the formalities,
inslead of waiting for the last date, QOnce the transfers are effected, request for cancellations of Fransfer -

- wilt not be entertained,

7 LATEAPPLICATION: ) o

Applications received afier the stipulated dates mentioned above, will notbe considered. The

applicants and the Principals should, therefore, strictly adtere to the target dates specified in para 6 .

above. In order to avoid any rejection of application f rmation from the applicant

subsequent rectification at RO level, the applican

(o
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on to :- F‘d_‘& N \

. forwarded for information and necessary._ acti

/

Asstt. Commissioner, All Regionai Ofiices,

i(undriya.VIdyataya Sangathan.

He/She is requested to go through each set of application carefully before submis-

sion. May send one set to KVS (Hgrs) duly compieted in all respects as under, SO as

to reach by 31.10.2002.

A. - PGT,TGT &HM: As one bundie to Estt.lil -
CL e S " Section :
B. PRT, Misc. Categories &  Asone bundle to Estt.IV

Section

Non-Tegching Staff:
(ExceptIGroup-D)

Instructions given vide KV3 (HQ) circular No. F.1 1/95-
followed, wherever required. The instructions available at clause 2(ii)(b) of transfer guidelines

may be followed scrupulously in the case of non-availability of ACR for any of the year indi-

cated at serial No. 9 of application form.

“No.9.

May indicate entitlement points of performance as

(c) Verifythe application submitted by the applicant thoroughly. | -

EDF Cell of KVS (Hars).

(e)

.be retained by the Regional Office

2. All Officers.and Sections of KVS(HQ) -
X
"
‘ 3
3

-

Shall feed in the application form as per instructions g
organized in the first week of August 2002, for the purpose
The booklet distributed during the training programme may be utilized for the purpose.
- A copy of the same is enclosed for ready reference. For further inquiry may-contact the.

In case of receipt of application on medical grounds, the same may pe forwarded/veri- -
- fied by the Medical Board constituted &t the Regional level, before adopting the proce-
dure at (d) above. After feeding in the data, one set of application along with Medical
Certificate in original should be sent to the Headqua

A

KVS(Estt.1Il) dated 6.9.95 may also be

well as total/grand total there at Sl

iven in the training programme
s of enabling on line transfer.” .

rters for final verification and one to

it €

P S
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INSTRUCTIONS FOR FILLING upP APPLIC\;&TION FOR TRANSFER \\

T

A GENERAL

(i) Transfers are regulated in & limited time-frame. A single cancellation of transfer is enough \
to upset the schedule/chain and hamper the prospect of a group of needy persons getting \
transfer. So cancellation of request to change in circumstances should be made within 10
days of publication of priority list. The FAX No. of HQ. is 011-6514179. Transfer, once
effected, will not be cancelled. The employees are dissuaded.in theur own interest from
taking chaoce with the mtent of obtaining cancellation later. :

(i) All columns must be |eg|bly filled in Block letters using alphabet{cal numerical code wher-
ever prescnbed No enclosures are allowed. Medical Certifi cate/Declaration should be
* obtained/made on the appropriate page of the appiication form itseif.

Name of the Vidyalaya where the employee is working presently must be expressed in
Code. ~ Present region code, present station code, present K.V. Code/present office code.
‘must be filled in, from the codes given in the list of codes. In case of Non-teaching staff,
the office code/KV Code should be filled in accordance with the l:st cf codes for office/KV.
Code Annexed ' ’

- (i)

Trained Graduate Teacher .
Traned Graduate Teacher .

Trained Graduate Teacher

Trained Graduate Teacher

Trained Graduate Teacher
i
Trained Graduaté Teacher

1
-,

\

Post Graduate Teacher *

Post Graduate Teacher

"POST HELD

Maths
Biology
English
Hindi
Sanskrit

- Social
Studies.

Biology -

Chemistry

These boxes given in the Top row on the front page of -
the application may be filled in from the abbrewatlons
given below. :

POST: " SUBJECT e
e.g” |
T[G|T M{A]T[H .
TGT . BIOL
TGT ~ ENGL
6T HIND
TGT -~ - SANS"
TGT - | SOST
L | v
PGT ~ BIOL
PGT CHEM :
. 4 ‘
) _



———

i'l"

53

' st Graduate Teacher

" /‘fat Graduale Teacher

/
J
» / Post Graduate Teacher

4

Post Graduate Teacher

Post Graduate Teacher

‘Post Graduate Teacher

Post Graduate Teacher-

Post Graduate Teacher

o Drawing Teacher

Physical Edn. Teacher -
Yoga Teacher
Work Exp. Teacher

. Music Teacher

v " Primary Teacher

Head Ma;%er )
Non Teaching Staff

| Non Teaching Staff
Non Teaching Staﬁ
Non Teéching Staf[f

Non Teaching Staff

Non Teaching Staff .

Non Teaching Staff

Non Teaching Staff

Post Graduate Teacher

Supdt.

P

Frysics
Maths
English
Hindi

History

Geography

Commerce

Economigsf

Sanskrit 1

Miscelléneops
Miscellanéoué
Miscellaneous
Miscellaneous
Mlscellaneous'
PRT

HOM'
Librarian

N 1]
NESE ]

Asstt. Supdt,

upe

LDC

Lab. Asstt. -
Lab. Attendant

Group ‘D’

@

. PGT

PGT

PGT

PGT |

PGT
PGT
PGT

PGT

PGT

MSC

MSC

MSC

MsC -

MSC

PRT

'HDM

NTS

- NTS

_ NTS

NTS

NTS

NTS

NTS

NTS

PHYS

MATH

ENGL

HIND

HIST

. GEOG

COMM

ECON
SANS

DRGT

- PETR

. YOGA

WETR

MUST

LIBR

'SUPD

ASPD

UDCL

LDCL.

LAST

LATN

GRPD
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Except Primary Tezchors and Head Mastar/Head Mistress all others would u's,e both th\\'\

tzlw{ of the boxes. Primary Teachers and. Head Master may leave the second block of boxes
sank. \/\\\ \

S1. NO.1: NAME

N Write fqll name without any prefix like SHRI/SMT/KUM.- One box is meant for oné élphvébet. Add
additiona! box, if necessary. Leave one box blank between initials and-name. _—
| e.g. Shri Ajay Kumar Ram will
he written as ' '

| A
ial [k [RIAIM| or [AJJIALY K|U/M|/A|R R|AM

&1, NO.2 : WHETHER MALE/FEMALE
\rite M for Male and F for Female.

PR AP

gl NO. 314 (i) & (ii) (a)&(b): Date of Birth/Date of Appointment in the present past/ DATE OF JOIN'ING o

LT

r THE PRESENT K.V./STATION (IN THE PRESENT POST) 1=
These columns are to be'ﬂned' in Christian Era, the date
followed by month ard year in *DD ‘MM YYYY" format.

. _— For example, Third September, Nineteen Eighty Four will
' : - bewittenas B o
- CoTal EREREREA
(Date of appointment in present post should exclude any service on ad-hoc contractual basis.) . .
al. NO. -5 DETAILS OF LAST TRANSFER: e -
The reason col. has to be filled in by the Code No. as detailed below:
Code No. Explanation
1. " Transfer on Surplus grounds in Pubic interest due to withdrawal of past/closure.of
stream/K.V. 1o - . -
, 2 Transfer in Public interest o‘r? displacement (for accommodating the request of
other teacher/staff) ] : .
- s 3 “Transfer in Public interest on Admn. Grounds.”
4, -On direct appointment
8. ‘ On promotion -
8. On request transfer
7. On return from long leave |
8. ' Qther grounds

S1LNOL6 GROUNDS FOR SEEKING TRANSFER - i
The grounds envisaged in the transfer guldelines have peen assigned Category

‘Codes (alphabeticat). Division Codes (numgricel) having entitlement points as fol-

fows:
6

[t
-
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GROUNDS CATEGORY DIVISION ENTITLEMENT
CODE CODE | POINTS
Q) OTHERS s
/i)’ Less than two LTR 03 Less
ess than two years 20 -
years to retire i.e on or before
to retire 31.3.2005
ii) North East and NEH 04 Staff postedin7 NE 20
Hard Station States, SIKKIM, A&N
-lslands and listed Hard X
- stations completing their
“tenure (3 years) as on A
:31.3.2003
iii) Blind and PHD 05 Visuallyand 15 ..
Physically orthopeadically
handicapped handicapped persons
iv) Ladies not LNS" 11 Unmarried/Divorced/ 127
having spouse Widowed Lady o -
"v) Other grounds OGS 12  Other grounds 10 '
not covered by .
) () to (iv) & (vii) -
and also cases not -
covered under .
medical ground
or Death of .
Spouse ground
vi) On completion - SPS 13 Other grounds on 01 | for each
of more than 3 completion of 3 years . - year of stay
years stay atthe Stay - exceeding 3
prasent station o ™~ , years '
o _ " subject to
2 maximum
' of 20 points
vil) Jaining the JSP 06 Spousein KVS ‘20
_ spouse 07 Spouse in Central Gowt. 18
T 08 Spouse in Central ‘
f Autonomous Bodles /PSUs 15 -
09 Spouse in State Govt./State
| . Autonomous Bodies/ PSUS 12
AP 10  Spouse in Private service!
~ self employed/ others 10
""" ]
o ! | ;
! L
I
o *
- | L
l. ' ; AR
-~ e ’ ‘ ]l \ :
. " ‘ l - ' i
k A N
o« .
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The above Codes arc

priority. Applicants having more than one ground
Code, Division Code and Entitiement Points accordingly.

in Category

BZ - FT -

just indicative of the ground:

While calculating the period of stay, the period of periods of
¢ays (45 days in case of NE Region, Sikkim and A&N tstand)
icave, training of yacation is to be excluded.

amongst the above may indicate their

. . \K'"‘W' B o A
- "\‘\"
\

choices

absence from duties exceeding 30
at a stretch other than on maternity

A Listed Hard Stations
i Name of State Name of Kendriy&Vidyalaya KV Code -
L .
.| 1. Chhatisgarh _Bacheli 1514
- Baikunthpur, 1515
Kirandul 1540
2. Gujarat __BhuiNo.l (AFS) 1013
" Bhuj No.!l (Cantt.) 1014
__Qantiwada. BSE 1016
Dharangdhara 1017
Naliya, AFS 1031
“Okha____ 1032
Wadsar, AFS 1006
3 Himachal Pradesh '__Bakloh Cantt, -1617'
* | ChameraNo. (NHPC) 11623
4. Jammu&Kashmir .__Bandipur. BSF 1618
‘ - | Kishtwar, DUl Hasti Project 1636
“Leh 1637
5  Jharkhand - Singharashi, AFS 1809
f -
5. Karnataka Donimalai 1065
D
| 7. Maharashtra | Karanja, NAD 1206 |
g Orissa . \ Koraput 1178
M
9. Rajasthan | Bikaner, NAL . 1572 |
Jalipa Cantt. 1:’383 . .
Uttariai, AFS 1584 |
-
10. Uttaranchal - Joshimath ggg_______ .
- - Mukteshﬂz_a_r_,_}_\_/ﬁl 1362 N
Uttarkashi P A S—
7 << - -
14, Uttar Pradesh Rihandnagal 1796
o — s —
\12. west Bengal Hashimara 1249
8
7
D -

and not to be construed as lhe order of .

A
N

A\

\

A
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Those wha will be conipleting their. sta/y' of 3 yeégih’the N.E. Stations, 0@

sikkim, A&N Islands and Hard Stations of 5 years glsewhere as on 31-3-
2003 may fill in “Y' in this column otherwise ‘N'. The stay period should
exclude the period of abserce as given under note (ii) of SI."No. 6 above.

si. No. 8(a) and (b): An employee who was rendered surplus earlier and redeployed on of after

sl NO. 10.1 ¢

sl. No, 10.2°%

Notg:

1.4.1998 would get the benefit of stay at the previous station along with the

stay at the present station for considering his/her request to a new station ’
(exciuding the station from where declared surplus earlier). Butincase, the -

employee wants to claim the same station, as one of the 5 chaices, from
where he/she was/cendered as surplus, then the period of stay-at the new
place after being declared surplus will now be counted with respect to com-

ing back to the same station.

This is confined only to cases where teachers have been trans_,'feryed outon
being rendered surplus from the North East, J & K and other hard stations

on or after 01 04.1998. In all other cases. teachers who were transferred
1. will_not be entitled for such

. on surpius grounds or closure of the schoo
penefit,

(To fill in the K.V. code and statioh code where you are p'[e'sem\y posted,
along with the period‘df stay, period of absence and reason for transfer.
The Code Nos. for the reason for transfer are as given under item no. 5. -

Details of earlier transfer within the |ast five years may pe filled in (as enu- -
merated above) pefore joining the present KV/Station on surplus grounds.) '

<¥

For intra Station Trapsfers L
Coda Nos. of five choice KVs in the same station where you aré posted 2t

present can pe filled in, according to yoUr preference order

For inter station transfers. _ _
five choice stations can be filled in, according go_-ypur

Codes numbers of . :
preference order subject 10 the grounds chosen, choice station is pErmissi=
i . N

b\e;'

Em.ploycaes are eligible to apply onl . |
FOR INTRA STATION OR FOR INTER STATION. An slication foun fm |

for both inter and intra station transfer\/Nould summarily be rejected. - .

1

D

o g - o m——e

y one application in quadruplicate'EtTHEFi
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1.4 - CATEGORY OF PLACE WHERE SPOUSE 1S WORKING. . : \J\% -
* . .

The Codes prescribed are .

01. Spouse working at or under orders of transfer to the-station of choice, eorr nearby.

Q2. Spouse working at the same station where applicant is currently working.

03. Choice s'tati‘ons bear no relation to the place where spouse is working. -. '
S TN

o NC.12&13
1y case the answers are in the a‘fﬁrmativu writes Y: Othe-wise Write N.

The Medical Certificate or declaration is to be obtained on the body of the application itself. Only o
¢ ancer, Paralytic Stroke, Renal fallure or coronary artery disease where by-pass surgery has been actu-
aliy dong for sell. Spouse and dependent children are considered as valid for transfer on medical grounds
vhen facilities for treatment are not available at the station of posting (duly certified by a Govt. Medical
Otficer not lower than the rank of a Civil Surgeon). . e

-

. NO.14 : TYPE OF DISEASE

Depending upon the disease certified by the dJmpetent authoriiy indicate the type of disease in the .
following Codes in case transfer is sought on medical ground as well and answer against SI. No. 13 isin -

the affirmative.

CODE TYPE OF DISEASE
CN CANCER . | *
PS PARALYTIC STROK '
[ RENAL FAILURE o
CA GORONARY ARTERY DISEASE WHERE BYPASS
. SURGERY HAS BEEN ACTUALLY DONE
oT ~ OTHER DISEASE | ' - ‘ °

| . ' o |
The brief description of iliness which will be considered as medical grounds for the purpose of

s referred herein will bear meaning as

transfer, in terms of transfer guidelines is as under. Medical term
given in the Butterworth's Medical Dictionary. ‘
gIve ' °

10
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, Cancer (malignant) | - Zé - | v | |
) | b @

; / 1A% the presence of uncontrolied growth ard spread of malignant cells. The %%ﬁnit'\on cancer includes -

‘cukemia, lymphomas and Hodgkin” disease.
Exclusions:

This excludes non-invasive carcinoma(s) in-Situ, localized non-invasive tumour(s) revealing early malig-

nant uhanges and tumour(s) in presence of HIV infection or AIDS; any skin cancer excepting malignant

" melanoma(s) are also to be excluded.

i) Paralytic Stroke

(crebro-véscular accidents) Death of a portion of the brain due 10 vascular c_adses suchas (a) .

Hemorrhage (cerebral), (b) Th_rombosis (cerebral), (C) Embolism (cerebral) ‘causing total per-
manent disabllity of two.or more limbs persisting for 3 months after the illness. o

”Exclusions
(i) Transient/lschamic attacks. - ¥ T
i Stroke-like syndromes resulting from B

i
H

(a) Head Injury;

(b) Intracranial space occu'pyiing lesions like abscess, traumatic hemorrhagé and tumour. . -

(c) Tuberculous meningitis, Pyogenic meningitis and meningococal meningitis.

/

(iii) Renal failure

a

It is the final renal failure stage due to chronic irreversible failure of both the kidneys. It must be well
documented. The teacher must produce avidence of undergoing regular haemodialysis and other rel-
evant laboratary investigations and doctor cEhification. S

(iv) Coronary artery disease where 'by-pass surgery has been actually done:

The use of surgery on tho advice of @ consultant cardiologist to €
more coronary arteries. '

Exclusions

.
Non-surgical techniqueé such as the use of either balloon
artarial system are excluded.

i . S
. . -
.

1

crrect narrowing of blockage of ong oF

\ ' o .
or laser via a catheter introduced through the
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3 D15 - RELATIONSHIP Z

Phis column is applicable where transfer is O
aso filledin. The relationship of the patient with the

Lons:

{

- .—»w‘ — —-—-A——_l.__...—.@—-“:.. Jeuvny |

LA

ught on Medical Grounds and Columns 13 and 14 are V..
applicant should be indicated in the following Codes:

SF - Self,
SP - Spouse
CH - Dependent Children
oT - Others
PHYSICALY HANDICAPPED- Explanation .

Transfer of blind an

(a)

(b) .

- upper and lower limbs together, as certi

4 orthopadically handicapped teachers provided they fulti n&Fotlowing condi-

than'3/60 or field vision less than 1G both eyes as

Blind teacher having vision less
halmologic Department of Government Civil Hospi-

certified by the Head of the Opht
tal. ,' ‘ .. '
Orthopadically handicapped teacher who has a minimum of 40% permanent partial -

sabijty of both,”

disability of either upper or lower limbs or 50% permanent partial'di
fied by the Head of Orthopedics Department '

ards contained in the manual
cal Impairment brought out
and puplished by Artificial -

1
.

of a Government Civil Hospital according to the stand
for orthopedic Surgeon in Evaluating Permanent Physi
by the American Academy of Orthopedic Surgeons. USA
Limbs Manufacturing Corporation of India, Kanpur.

12

«d

R




o

/ £
/f REGION WISE LIST OF KENDRIYA VIDYALAYA
: "!; EGION—LUCKNGCW REGION CCDE = 15
o . ‘
| STATION STN. CODE|{ KENDRIYAVIDYALAYA KV CODE
AGRA 354 AGRA CANTT NO.I (AFS) 1654
i AGRA CANTT NO.II R 1655
| AGRA CANTT NO.IIf (BARRACKROAD] 1656 _
TALIGARH 355 ALIGARH 1657
| ALLAHABAD 356 ALLAHABAD, BAMRAULI 1658 _
; ALLAHABAD, CHHEOKI 1659 -
, ALCAHABAD, MANAURI 16607
| | ALLAHABAD, NAINI 1661
B _— | ALLAHABAD, NEW CANTT 1662 _
; ALLAHABAD, OLD CANTT 1663 |
; ] ALCAHABAD, PHULPUR (IFFCO) 1664
[ AMHAT, SULTANPUR 357 ANHAT, S..TANPLR 1665
A7 MGARH 358 AZAMGARH i 1666
BARABANKI 359 BARABANKI 1667
© BASTI - 360 BASTI S 1668
BULANDSHAHAR 361 BULANDSHAHAR 1669
-1 DIBYAPUR 362 DIBYAPUR (NTPC) 1670 .
[ FAIZABAD 363 FAIZABAD CANTT 1671
5 FATEH GARH 364 FATEH GARH 1672
GONDA 365 GONDA 1673
GORAKHPUR 366 GORAKHPUR 1674
HAZARATPUR 367 HAZARATPUR (OEF) 1675
JAGDISHPUR 368 JAGDISHPUR (BHEL) 1676
4{ KANPUR 369 KANPUR (IiT) 1677
s KANPUR CANTT 1678
KANPUR, ARMAPUR NO.I (KALPI ROAD) 1679
KANPUR, ARMAPUR NO.II 1680
KANPUR, CHAKERI NO.| 1681
KANPUR, CHAKERI NO.II 1682
KANPUR, CHAKERI NO.Iil 1683 __
TRANBUR, OEF NO I 16847
e LUCKNOW 370 LUCKNOW, (AMC) 1685
o LUCKNOW, (ilM CAMPUS) 1686
LUCKNOW, (RDSO) 1687
LUCKNOW, (SGPGH 1688
LUCKNOW, ALIGANJ 1689
Wl LUCKNOW, BAKSHI KA TALAB (AFS) 1690 |
| LUCKNOW, CANTT __ 1691
CUCKNOW, GOMTI NAGAR 1692
MEMAURA (AFS) 1693
MANKAPUR 1 37 MANKAPUR (TI) 1694
I MATHURA . 372 MATHURA (MRP) 1695
' MATHURABAAD ' T 1696
“MATHURA CANTT 1697
MAU 373 MAU 1638
RAE BARELI 374 TRAL _ARELI NO. B - 1699
SHAHJAHANPUR 375 SHAHJAHANPUR NO.! (CANTT) 1700
i ' " ‘ SHAHJAHANPUR NO.II (OCF) 1701
SITAPUR 376 SITAPUR 1702
| Y, 5{{ UNNAO 377 UNNAO 1703
4 27
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: Regabt 4 H& | eIt 200 504 | Kyj(ﬁf/f/////f’é’ $ 2002
S y 5 but AN

S} UNIQUE APPLIGATION NO o [T T[]
E QIKw{ )Qc,Cv(anB]dt( - (FOR OFFICE USE ONLY) 3 9 ,{OV :
—24-9- 260724, . -

GPFICPFNo.  [312]9] olc{l(]
(Strike out whichever is not apphcable)

KENDRIYA VIDYALAYA SANGATHAN

APPLICATION FOR TRANSFER ON REQUEST 2603 - 2004
Note 1: Read instructions carefully before filling up.

2 : Submit only ONE apphcatnon in QUADRUPLICATE

£ ' . )
L [15] . [EEE NRZICAER S [WETE
PRESENTREGION PRESENT STATION. PRESENTK.V. COD/E/ P%STHELD& SUBJECT
CODE ' .CODE OFFICE CODE (ALPHABETS)
3. 1. Name ' | - . __ ‘
”!1
i Ll _TKI l:ﬁlgl“lyl.&l@hl N U O N D N O U N N S Y O
! , : . .
5 2. Whether Male/Female (M/F) | ]
i 3. Date of birth (DD/MM/YYYY) IZ]E umnzs
i , .
) 4. (i) Date of appomtment in the present post - [61Z] I19T517)
o f (i)  Date of jcining in the Present Post: - - .’. )
"j - - aj wiihe present vidyalaya' < . ) m E&IM
% — o - )
L% .
i b) !n the present station T PR
iR - prese ' -
! X ' D -
1 5. Details of last transfer/posting ,
B From-
a' v -
i Reason o Yeer ' K7 . 3
i Stn. Code -, KV.Code
%; Ve v EEIELE Ere1a) METALE Y
!-’ e Y 4 .
i 6. Grounds for seeking Transfer
| \ :
: a)} (i) Death of Spouse within a perlod of 2 years N
f!" . preceeding the date of preterring this Appllqatlon (Y/N)
" (i) 'If Yes, Date of Demise O O A
(DD/MMIYYYY) '
b) Medical Grounds (See Instructions) (Y/N) . [Z}
) 33 ‘o
\ -
n L ".‘w""““/". '
N
. )
‘ 4
he o
‘?i g .
‘\|i‘i' . -
i 2



}
[ 3 i
. -~ _‘_,_,..'-.o-

‘«} Othiers (See Instructions for following Codes).

- AT

P
h Cutagory Coda Division Codo Entitiement Points Applicable | ‘
VN oy
i it , |
i [ (0T B
o OErm [ 1) CE
O G S B | (]
v [CLNTS] | | 1z . ]
- ‘ /| ERN T
v [orels] , 2
w ETPrslc - O - )
' (Please fill-up if apphcab\e) :
i) [ITSTP] 1 - —
‘ (Please fill-up if applicable) (Please fill-up if applicable)
f | -
; Total: A 1o |
. =
1 7 Cnmpletion of 3 years of contmuous stay in NE & hard Stations OR 5 years elsewhere as on : N .
F; ' 41-3-2003 excluding the period of absence (Y/N) ' - : D )
i X .
H . 8. Onlyforthoce who are at their present place & as a result of posting on deployment of surplus adjustmentor .
i closure of Vidyalaya or closure of stream. (PLEASE READ THE INSTRUCTIONS VERY CAREFULLY) '
4 {z\a) Details of present posting
) oy '
Y Station From To . | Period
' . « of absence
;N; . r—-——-—w r-___-_w |n days
¢ - e e R o 0 ) O o o . - ._"II.ZE] mny
| (b) Earlier transfer(s) within the fast five years (To be mled in only if (a) above is apphcab!e)a .
(in dascending order) ' g :
KV Statlon . From To oo Parloq ﬁaasons
' : : - ' _ ofabsence , for
, \ \VDD/MMNYYY\V W DIMMIYYYYV in days transfer
l' - i
j v
1 ] EDEIJD:EDDZ\EI]EJ:ED D:DH D
o o o o o fmmjmmim =y .
o o o [ o ol 11l gIIJ Cl

Vemdm o "




“ e b ol reme - o
-«u.uﬁv—-— ——— - e

. (a) Ior Oftice Use Only {Confidential) To be filled In by nglgng[ Qffice
‘ Entilement Points of Performance during the last 3 years

T 19992000

| : [T 2000-2001
| [T 2001-2002
I Grand total of : . Total'B' ]:E]
|

|

Entitlement Points 'A' + 'B'

(Total of 6 © +above) Grand Total (A+B) CI T 1

bj Whether 'MDG' grounds accepted by Regional Medical Board (Y/N) ' ]
} c¢) Case of DSP verification figne (YIN) o . D ’
I Date ’ ‘ Signature of Assistant Commissioner P
10. Choice Vldyalaya(s) or Station(s) _ ' - < ~

Instructions : Employees are ellglble to apply elther for mmm;&u&m._g.n_qmmm

Transfers (SI.No. 10.2), Applucatuons filled in for both types of transfers i.e. St No. 10.1 and 10,2 wm be

summarily rejec’ 1, _ - . {.
101 For Intra Station transfer - Choice Vidyalayas K.V./Office , . ‘ S :
(with in the same station) - L Code : '

(Please see instructions);

I R o
. .
. CI 11T o
1 P
S

o S, I |
#1102  For Inter Station transfer -~ Choice Vidualayas STAT!(?N Code - ‘ o . )
" (from one station to another) ' ' -
(Please see instruétions)

\

['_"IZ:[Z] B WHMH
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T tGategury of place where spouse is vorking - | ['::I::]
1.2 Havo you given the ducluration regarding tho .
Employment and place of posting of spouse (Y/N) . [::] - | X .
13. Have you obtained a MC on the form (Y/N) EY:] ’
14. Type of disease certified in the MC overleaf [ O 111 Please fill up code
15, Relati‘onship of the patient‘with the applicant | Please ;i” up code
S~ N .

L sirirshkdm. R R D EDT, _slowioDio SH. £ F- Dinl\taD] do hereby affirm that the

information given in SLNc. 01 to 15 excepting Si.No. 9 of this appijcation are correct and that the medical certificate
(14.C J/declaration given is/are bona-fide and | understand that wrong/suppressed information shall render me liable
o discaplinary action, C : °

Place: Kg{()y?/(a_ft( Agsg@ : Sighaturézm-h; U\-G‘(TJ(""
Date: 90/9/9—‘902——— o . - hlgme: K\chl,&)ﬂ/é DB

Q

38



| - 43— Y
' MEDICAL CERTIFICATE -9

(70 avoid disqualification, plaase do NOT use abbreviation. Fill inwith CAPITAL LETTERS only. Please do not attach
TLehy endlosure) :

Neme of Patisnt - ’P)'R.leVEDZ‘- ” -

Address D KeMDRWYA VIDYALAYA ReolkrAg HOR A S§AM)

Lute : —
9/710/f ‘ ” e

LDr. A@ (M N\&*‘CA{) with Medical Council Registration No.__ * ‘7} ) is hereby -

certify that Shri/ShtiMs R, R Dl vEDT. aged Sex MALE  son/ daughteriwife of Shrif -

‘ NA_GLP, Dt veEDD, is suffering from the disease/diseases with the dotails as follows and that treatment

| cfthis disease is not at all availablc at this station or its vicinity: :

o in_Case of Carcinoma :

Name of Carcinoma wiith site effectec:

Date when it was detected first :

Brief Histz- athological Roport with reference no. & dates :

T.N.M. Classtfication (if applicable) ;

Evidences In support of uncontrolled growth :

Evidences in support of Metastasis : ,

Condition of neighboring or surrounding structures :

Treatment being continued in brief -

F.ii name of Surqery/Surgeries in connection with dates : L

In case of Renz! Fallyre ; < - )

Name of the disease causing Renal Failure : ’ g

Evidences in support of Chronic Irreversible changes : .

Number of Dialysis done with dates : o ,

Single or both kidneys are ‘volved : W,

Any surgery including Renal Transplantation done or noi :

In_Case of Loss of Muscle Power:

How many extrémitac ¢ affected *

Gradi~g of Muscle Power at present :

Grading of Muscle Power at the onset of disease.

Duration of Loss of Muscle Power.

Any recovery after the onset till date :

Most direct cause of Loss of Muscle Sower.

In Case of Heart Diseases: - : ' ) ‘ g

Name of the disease . ' ’

Date of first detection _

Coronary Artery By Pass Grafting surgery done or not:

If yos, piease montion: .

a} . Date .

b} Name of Doctor - Surgeon

¢} Name of Hospital. Ve TN

: . OTHERDISEASES. | »
. 1. Name of disease M“‘"’W
: 2.
, g

.‘*’N.“U.‘”:’—"P?’E:.—‘OP“PPNT*WWF’T“S”S-”?‘@'NT*:?

Data o first detoction | wht 19, e (J}!M.U-/(“'f
B Any sWgery du o done Brse Wity
4. Brief desFrlption of treatment continued

7YW mend 04 . {Signature of signing a thority) {
QQH)—’{) - Name LA b @?gg;f?z
« \ZL E Name of the.Deptt.: | o W™, o
\“ v 7 f,.,.: g o

%) . - Name of Hospitaffléﬂd/"ﬁ ® gi"wl - )
lNume and signature of p%tient@ ‘ 'Place%(}uq .gi.}//BQ//M}?? v .a; B -
Al ) Date - E -
CK‘Q ‘:9% # Seal




o . . . '~-—[7'/f _
DECLA TION R ‘g?(

(incly fill the informationr in bold leiters. Strike out whicnhever is not applicable)

__is presently.

e sotornly destre thaat my spouse .
‘(Place)

Cae e atiender arcers of transfer to
e e e

P __”____v_“,_4__,_____*_“”_”4____W_“__(Du-:'l()nz.ntion) 0 e
(ooottunitbrnch) 5inCe LCate l-":_/. e ultee address with , '
' ) _ . late). Hisier full office address with Numa and Designa-

1on of immed.ate superiordetil of seil-

Mamoe and Address of immediate Superior Officar

e e OFfoe/Regstored Busingss
L pnomonid AdGress of Spouse or [eg stration Ne. of Busingss/Profession . !
@
Signature of the Empleyee -
Name
Designation
For Office use only ii" Kendriya Vidyalaya
*(Strike out whichevar is not applicable)
. Disciplinary casc is ;dingfeontemgr not pending/not contemplated against * 7
snriSprikum. R R Q{@ O N clo_ WVLE T
9 *The Medical Certificatefdeclaration given in the application itself is ym the competent authorit; . —
+  =Certified that the details including srtilement points furnished by the appiican_t have been verified from the
service records and found correct. a AN -
4 b/l Wias on [gavnfahsunt/absont withow! iy doring _, Rl ang is still alway/11t)t .'
iy frosa dutia, .
B Signaturs e k){‘\/
tame of ty Pringipal _ﬂﬂ_z\uﬁﬂ.,f ﬂz;.cr@f .
Offize Sual S0 , g/ Principel
o F Al
-i e Kendriya Vidyalaya o
' . ﬂmﬂﬁl?/‘&okraihal : ﬂ’/s/

d by the Principal from ‘h%éﬁri”fl??_g m\ﬁ?rds&a 0

at tho éntrlus made by th f”&gq@t are
fitled in by the applicant an duly counter-

aswell as countersign-

51 No. 1 to§and 20 to 15 haveto ba checked and verliie
Thuey shou!d tuke personal interast/care and gnsurd th
sorrect tefore countersigiing. Any wrong 'nformatica
cigned by tHe Principal will attract diseiy iary actiof against the individual

ing authority.

Hote: 1.

-hiwe to ensure tiYat the correct required points are givenin Sl..No. 9and
s to be checked by the _respect‘we

2. pssistant Commissioners
Jith respect of antrie

implement note 1 above in fetter and spirit*'
Principals within their Region

2. GPFICPF Account Number also to he crec'ed.
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L 1- //;umz-- oty LT) l<tfg/£5f7,¢7‘)5#5’ )y pess

A: /
3y ‘ f To he prefu ncd by only those ¢mp/0) ces who are duc fo retire on superannuation on or before 31.03.2006
/ ’.1 {To any stativa exaept to the station from where displaced d\mng()l 04.2002 10 31.03.2003)
J «
'/"T \‘T Y P 10 w7 -
INICUD ARPLICATIONNO. [T T [ | ] ] GrtiCPFNo. [0 T3 ]G]0 14 14 )
(FOR OFFICE USE ONLY) (Stnke out whichever it oot applicabic)
" ) v Awnx.ne. ‘;2'

3’_ KENDRIYA VIDYALAYASANGATHAN

. ‘ APPLICATION FOR TRANSFER ON REQUEST 2003-2004 .
» Note 1 Read instructions given in K VS circular F1-1/2003-2004/K VS (Estt 1), dated 14.08.2002 carefully.

. 2: Submit only ONE application in QUADRUPLICATE

_ 3, ALLTR anpkzyccs desirous of prcfmmg applicatioa should submit the application only n lhxs format.

: (I} = BRI - (TSI - @EleY WEITIR]
s, PRESENTREGION PRESENT: TATXO‘\J PRESENT K.V. CODE/ POSTHELD & SUBJECT

CODE CODE OFFICE CODE : (ALPHABETS)

. LName ' - : ‘
COMOIRCDWOVIEDEL T rrrrrrrrrr il
£ 2. Whethor Mafe/Fermale (M) [0 3 Dae ottin ooMMrYYYYy [018) [015]) (113 1<H4]

. " 4(i)  Dateof appointment in the present post _ [ OI i-»] [01 irfl [a l c'l ,:, I!?) l
;»: . ‘ ’ rJ

B (i) Date of joining in the Present Post:” _
{E a.) lnmcprcscmvid?ﬁ]'aya 014 G 4] EAr) ol o]
F T by mueprsmnion | 7 {7 Z2EE]
:f 5. Details of last posting (incodes) . Reason @ Year [2]o o o) KV m Sumon m

N - -

60 hoxoc KVs/ Stations (To be ﬁllcd in for cmu of thic two & pot both)

L DRYs EHZIZH] 1EI813) " (EIRE)" ummgl szjzzj
OR ‘ : -
: i Satons ===F) - ==a == o BB :

w

1 hereby declare that tie particulats given sbove are in 1o mc best of my knowlodge and belicf. 1 shall be liable for disciplinary
action for any incorrect information fumished by me.

place: pfna (A-<ssay : : ‘
Bl |20 Zéwx _”) o %A‘«

Centified thiat the particulars given dbove arc vesilied with the relevant records and found correct.
}

e B e e e

' Signature of the apbiicam

Place:  J< V. <o ler B THA R ) %\V)ﬂ ’ |

Date: &8/ ﬁ//&(}ﬁ } ' 1 Signature of t hﬁﬁ\r\n;niﬁ ' , ~— ‘

Name R
= BN T ON /,~< S(ERGE €
Date & Scal w3 {’:m 3%

Vi WV \i \\8%
. mi"lw’ Lt
Signature ap/ AsSAM

Name C _. e Plﬁ.—"‘}ngwr&/")

To be counier signed by Asgistant Conpnissioner

Dale & seul

Note:  The following cmplo; ¢es atc not chigible 1o apply for transfer: . |
1, Staff transferred on administrative grounds before completing 03 years of stay at the transferred station.

C ‘f“ . Direct rocruits und pramoatees belore completing sty of 03 years for males and 01 year for fenales, rcspocuvciy atthe placeof |, ‘
ertified to bb o | -

L) . LN
. .

{ g [~2005

pfort, F 8[Ruk[oese +
, e 5 dale d (%12 z‘,%) o d

f’y ",;
A M J‘t(‘l w 1t Q,Jf*{/*“u/; - :

Advo aﬁ?
W, e F J”"’B/}GOZ/KV’S/(,’K/ /



,,/.._. I-‘-‘KQ’Q\O

Chn = fe meua./c‘e/ 2y 4/(/)( Y,%,
fre Fg) ZW/MI Kv///ﬂmcg-azz/zm At d 70/7/:“-"g

— 4“4 - R‘R.DWIVEDI WoEoTo
KeVe KOKRATHAR,

pates__%2/ 2 203

TQ’

Phe Commissionor,
RVE BQe Gtvs Kovw Dolhis]6

. Sthse TRANGBFER ON SUPERANNUATION,

4 ~ Biry
. I heve tho henenr to request yeu that I have spplied
for reqnogt trmsfor en gupersnnustion vido yeur lotter No, = - |
. rof orenas Ne, (s) BFs 121/2003-04/ XVS (ESTD111) dated 14.8.02  §
\ end (b)) Pelel=2093-04 (OLT) XVA (EST™11)/08ted 5412=2002, o
N for the yesr 2003=2004, for fina! sctilenent of aelfemd ny .
f51i17. Thaugh, the trensfer nolley was extended to conaides
the 229e0 for trenofer, vho has less then tbroe yoer te

rotire, yot ay nene 1s not included for transfor, vhen X bwve
&fu[g 10(zyaenths to retire i,es on 315020040 ‘ '

I pu fecing mgute hoolth pymblew, suffaring from inabep
spendolysis due to thet I em unedlo to wabk smoothly.X hevo.
to srrenge marrisges of my three gretn up demghtors md comes
truction of dvelling plimse which I denot possessed So fore

Tﬁ;reto:'w', censidering ay pmbleéag in Cﬁ?is declincd ooy
I would like to rcguest yeut to consider my,\in due ppiqsaﬂ?.yo
8o that T omn rotire pesaefnlly fron service.

Thenking you asiw,

o Yonrs fa’itbfjly, .
y \ W
: Datm____@iﬁlulia'ﬁbﬂao W@w\ | L

( RaRe Duiveds ) N

Wo BoTe F N - "';ft

Bslesuress ' o | | o o "f.*’j‘
1o ipplisatien of trmnofers Jols 8/#%«23 |

Certified to 2@, Xepex copy Medical gortificste. - k o L

tl' py-/

PR N

b =



NMX-AD -

 sir, o - o

STD 03:651
M E&Bnhmpa '@mpampa %nkramm
/ ASSAM - 783 370
ger No.: F+8/Transfer/Kvk/2003-04/25¢ : Date :10/8/2003 ...
\

The Assistant Cemmissiener,
Kendriya Vidyalaya Sangathan,
Regiemal Office Guwahati,

Guwahati~12,

 Subject:- IRANSFER ON SUPERANNU

Please find enclesed herewith an application ‘in duplicate
received frem “ri R,R.Dwivedi en the subject cited abeve.His
applicatien fer transfer was ferwaded by this effice vide letter
Ne.F. 8/KVK/2002-03/405 dt.24.09.2002, |

-As per service beek the date of ‘births of his daughters
are as following:-

1. Miss Anuﬁamé.Dwivodi ' 21.5.,70. Marrged.

2, Miss Poenam Dwivedi. 06.12,74  Unmarried,
3. Miss Reena Dwivedi. . 05.06.79‘ Unmarried.
' 4.:Miss Ranjana Dwivedi. 28;7,83 - Unmarried.

‘This is forwarded to you for your needful please.

Thanking yeu.

N - Yours faithfully,

PRINCIPAL.

1. Applicatien of transfer 2 copys.

».  Yerex cepy Medical certificate.

- Certified 19 pa
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arl Rk, Drivedsd o
eave Appncant. - .
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’ : U |
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. . b ' ] [ L 1
] t | L‘ ' . . ‘ | '
’ Co 1.

- ILTHE MAXTER OF ¢
mmaamtmsanym, N |
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. . sess Deponent, .
Tne Iumble written stotament on behalf of |- -
umaamﬁdemm.awsuaarouonipi‘!

¢

1) That I, Sri 5.8, Sehrwat, m:p , - '|r .
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sarved vith the oopy ot the original mtw?um.
1 have gone M@xﬁmoonmwthemf. Xem
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oo
oontheesc P o
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s day to aay vorit. Aa such ho w1 o .iy'm*’ f‘fff-;i‘ N
engwm for tronster %o his cholos plos stabr’
%Mthat fmmm!mms WM@M @m L |
 efatntotrative growd after » conpleting give B
ww&a @1‘ m;a ot the pant stattony T

; ) ﬁﬁ}?ﬁ!“ t&m m g @mmm Qﬁ 1

@lmk% 7 of KVS WM‘@&* @m@m@m the %’Wﬁ&é‘?
s e on %@@gggﬁ @f &@&ﬁ‘i @Q 2e31ne %§ ‘?"‘Eﬁﬁ‘f& ”‘ . ,
»;:W af 8 y@w of ﬁmﬁzﬁ

medicel ggﬁ;wyﬁﬁ Ww’ :

R
1

m |

tire m.u m p&mm m bice M@mr m %:‘“‘zs!a

%m mm:m from whore ﬁh@y baen alopleoed | |
@mm; the Last one yeor (Lw,, *s,,mma},, - P
@mmma asss @gmmm@ for @mﬂé‘wmg MQma
m&@aﬁ&m@ M m&w&t @ﬁ' %m a‘mmmg

@m@gaﬁ,@a ara m to ‘b@ f@mwm m mmmﬂg b




B il EEREY F i m

i

mam mﬁ@r this ammdmm.

. sa){
b)

) *‘W # ﬁm

r»...

"//s) e

. l! . . !
i M X ' ’ . " g J,. A i . :'.. : '
{ o i B : L o

B ‘w %m ﬂ@pmem; mm m%;wz.

_ 5y

mxaﬁ‘f tmnafermﬂ m mmmrm,%

gmmﬁa mmm completing 05 ymm o
eﬂ ﬂtay at th@ trmsfawad mmﬁaqq

mmm mmﬁm and promotsos bwbm

mlswag %@ M o5 yeam £or m@&m
L and 01 yeor for foualen, mw&ww
. ot te place o poating, - .

‘*.
A

LEp
n.' :g

A

vad "by auch wﬁm tkw Appumm m mam .

MM!., m. RY ﬁamahar has f£iled cmw Now »

o in CAK’ mmhaﬂ. rvor his trmarer %’b ’

L _Kmpw maﬂm mly o x:m gmm&, ' l%'
i

ft

Al

|' S H I

'ﬁwﬁz i:m ﬁmmt mmmi.%:& %mt m&&? |
wgami to stetoments acde In para 4,5 4% i

l

%@ e&wa‘t&m wﬁ@ end m gmﬁ: u&w Wm%%ﬁ&@ﬁ
ax max‘w aﬁ‘ the Mg&@?&@@ tﬁ!m&z L¥: mﬁwm '

bsr % &m&mm&%m |

.Hl

fn m@ instent eose m m" .

Wm!mm m& aa ma«r amm@ &&ék% of mwmim

i\;li}

- l b

.

- at mmmm mymya, the

TN '
:I - "
?l i
RV A o+
oo \ j
| :
. 1 ] |
:1 1 “
.‘ Y i
. co
} .

P
b
g




! . xmuxa -m b@ mﬁ@mmﬁ %o my
B SR vmmsm of m@ ﬁmmmm at my tﬁm on mm% _
’ ) - mﬂw m @rgm&gatm mwm, aﬁmmmmmw

*  axpresiet by the apritecnt dnoul
. :“ 4 I L . : mﬁ ‘my’ ﬁf %m@ *{u' 1@&@2&% 3,_,. gmﬁ‘)@q | .

»

e . That tho a@m@m Bumits that it
| | -Fegard ta ptatononto oo in pare 4,6 end 4.7 e
\; \ &‘t m @umm ﬁm Kys. b@t\m w an. au%mmem ;‘ o B
’ @mwﬁ‘%&m M ‘Having 1ta @ @mzxsfar ra@‘lieyi ot

,

-

i '

& “
. ooy

‘ 1 : R | _{lm? m M mm@ %&”m*:@ m ﬁ.@ a mﬁw eﬁ’ %&&i

: R hat @m «:::" f% mx&%mmﬁ.w &immcaﬁm %:!?g 15
T I M%tmm of from appicath ‘
o m'gm&% t%f@r nfior referance Hoe = ; : ; T

i

OB &eew %mm* L

b

'{

| ! 'r"'v'?: ' " : @m%mw 1#7& P



54—

u?-
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submitting epplication as he has been tranutam 5
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THE HON'BLE MRS. LAKSHMI SWAMINATHAN, VICE CHATRMAN.
- THE HBDBLE SRI S.K. NAIK, ADMINISTRATIVE MEMBER.

Sri Raja Ram Dwivedi,
- 8/0 Late G,P. bwivedd,

R/V1ill, Mawaiya,

P.O. Harjindarnagar,.
- Dist. Kanpur Nagar,
~PIN, 208 007, -
Uttar Pradesh.

. By Mr. I. Hussain,
- . - Varsusg =

le The Union of India, through the Secretary
- Ministry of Human Resources Deptt,,
(Deptt, of Education),
. Sastri Bhaban, New Delhi - 110 001. a

2« The Commissioner, _—
{ Kendriya Vidyalaya, Sangathan, ' )
.+ 18, Sahid Jeet Singh Maryg,
¢ [ New Delhi - 110 OR5.
' 3, The Assistant. Commissioner, e ‘
' Kendriya Vidyalaya Sangathan, . '
s Guwabati Region, Maligaon Chariali,.
“Guwahati, -

P

., ‘
By Advocate Mr., M.K. Mazumdar.

ORDER

SMT, 'LAKSHMI SWAMINATHAN § V.C.} 3

A

In this application, the applicant is adgrieved that

thelrespondents are not giving him a transfer to his home
town i.e., Kanpur or to any other place around that city;

Accérding;@é the applicant he is retiring from service w;th
éﬁfébt frcﬁ'31.5.2004 and has already completed three years

in his transferred place at Kokrajhar, State of Assam.
r . N

e e M d

Al L lo-
e — 2t .

—

K6y —
O.A. No, 170/2003 ANNEXU@E'W- - 11

. Date of Order 3 This the 2lst day of November, 2063.

e o .'ﬁpplicant,

Cont@eaed |

AT A

e o ; Respondents.'

y "
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)/ 2. — . 0? - .“"*«,,
| ‘ Mr. I. Hussain, learned counsel for the applicant  *
” has submitted that t “ hS
/ sh considered he applicant's request for transfer "
ould be/in accordance with the transfer policy/guidelines

iss:;;i)lggat;;xe respondents ‘{hﬁnﬁg&’e He has submitted that
the/hes less than one year to retire on supperannuationo
The;efore, he ought to have been considered for transfer
to Kanpur or any other places in and arround, in the State
of U P. In this regard, learned counsel for applicant haa
brought to our attention the fact that the applicant has
submitted saeveral representations, latest being one on
847, 2003 (Annexure-7). He has submitted that no reply has

been given by the respondents and thereafter, the 0.4, has been

" £iled on 8, 8.2003.

.

$

!
: ' 3e In the reply aifidavit filed by the respondents.
% they have ubmitted that the applicant has been transferred

'as por para S (I) of xvs Transfeﬁ'Guidelinea,on the recommend=

O8sdons of the Principal and Chaimman of the ¥idyalaya on
niatxative ground in public 1nterest. Mr. M.K.'Mazumdar.
ed counsel for the respondents has pointed out that

Waéf ar the letter issued by the respondent.s dated 14.8.2002_.
fer serial No. 5, the reaeon for transfer of the applicant

falla under code Noo« 3 and not code No.c¢ as indicated by

g 4
Ao\ E >
(\. 2/

the appliégnt ia his application, (Copy placed at Pageds

{ _ 34,ahd 40 of the paper Book). Learned caunsel Yag, @ owafore,
|

j submitted .that the Principal of KVS had apparontly. vongly

! _

fbrwarded applicant s representation for consideratian by the

¥

! - higher “authorityron the basis of app&&eanwﬁs facte given in
applicant's representation. According to him, as the appl icant

has been transferred to Kokrajhar on administrative grounds ,

- as. pér the aforesaid letter dated 14.08.2002)he is not

| me a e eamcacn e e

atlmmmitled to be conaidered for request t ransfer/posting without

ccmpletion of 5 years of stay at the gtation to which he was

: | so posted ieee, Kokra jhar in terms of pagra 18 (d) (i1) of

KVS Transfer Guidel ines.

e s —
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.A\

4e We have carefully considered the facts and submissions

made by learned counsel for the parties.

Se It 1s relevant to note that the applicane has not
annexed the transfer order issued by the respondents
transferring him from Kanpur to Kokrajhar. In the circums-
tances of the case, we are not in a position to state
categorically what was the decision taken by the competent
authority or the reason for transfegjih other words . ‘“ :
whether claim of the applicant that he was transferred for
the reascn indicated by him under code No.2 or as contended
by the respondents-that it was for the reason under code :
No. 3 of the letter dated 14.8.2002. In any case, the
reapondenta ought to have given a detaile&(tep§¥ to the .
applicant, ind.icating the reasons, '@qz is request for

transfer to Kanpu:...;. or near by places,which apparently

: not.
they havezpone. It is also relevant to note that as stated
Jgﬁfﬁlﬁlhhqﬁy\the applicant, he has completed three years tenure
o/"/\}"‘\ N “(”727 ' .
y@j'ﬁ&,, \\’lfte transfer ‘at Kokrajhar and he is retiring on superw
f[\:“ ’_&/ ‘lﬂ\.n;? 3.
oy r AT dhua on from service w.e.f. 31.5. 2004.
Tie3| '—*.':-{93‘2”’1 oy »'
t\i-?(\ “E?ks‘ ,éf i In the above facts and circumstances of the case,
\ V v, /i

G ,4,“Ix we)g nsider it appropriate to dispose of the O,A. with
\;-.q . ‘ *, !
Y aide 4He following di:ections t-

i
‘/7 The respondent.s ehall pass a reascned and spzaking
order on the aforesaid representation given by the applicant
dated 8.7.2003, taking into account also the grounds taken
by the applicant in the O.A. They s?all pass & reasoned and
speaking oruer in accordanca with law, relevant fules and
instructions. within two weeks from the dare of receipt

D

of a copy of this order, with incimation to the applicant. o

soslec oy 10 oo 17— “

- &/ VICE-CHAIR
Zesuilicd to be true Copy / [Is amAI MAN
sy wfele Sd/ MEMBER (A)
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SPEED I’OS'I‘

kENDRIYA vmym AYA SANGATHAN

. 18, INSTITUTIONAL'AREA - ¢ 4
-SHAHIDJEETSINGHMARG o AMNEXURE AD, 12,
N NEW DELHL110016 . ’_-‘\"\\

AN !‘-o- f;l"‘ “(' ‘_{‘ 7 Q‘.l ~ ey i

F\JO 19- 306(4),’2003-II<X§(L&C);,‘"r W A s DA'I'ED g} oy
o . ;'1‘:',” iy I AT
; : ' T } . ! NIEI\'IORANDL SRR g,.r. "!
e - : g RN ._-_-h-———-—- ‘
: i 3"1"' gt cdes B s tﬁ"d i I on : .
e threas Sh“ R“J“«Rﬂm waedx, - WET, KV: Kokrajhar. filed 3 cage vide OA
No. -170/2003 in'the. Hon’ble‘C ahau see quest {ransfer to his home town

iyl ¥ %mém’;::ﬁm;-.i.'-,-'h ) :-‘
ro R LT s e TR S by Fy

AR en Whereas the Hon’blei,” { _‘,,;,“u. 1ati has heard the, case on 21 11 "003 and

: passed urebr;g)'I}pgvmg dxricu ns L ""'c;ﬂ-.maﬂs,,r...u Hat B84 ) e ;

R A wff?f‘f*:*’-ﬁé'ﬁ-'»nmf:mm'mmm if ORI e
N : :_The respondents; slmllrpas; 8 reasoned: ¢nnd'spenkmg«order on the aforesaid
: o representauon gtvo [ $ho, applrc nf: dated .8, 7, 2003 taking into' account also the
. i mgmunds,rtaken b the a cant :;,%me.OA,« ;Theyashall‘ Pag3ta reasoned and
] : 1, - speaking order. i m accordance wrth law ’xelcvantr es.and instructions ‘within two

. Weeks from the -date. of.re thm order, wrth mtlmanon to the

B w #‘Mffm“
. apphcant’ o "w,g(muu aza-w‘: L

i M.""‘r

Whereas hn % 'xvedx, WET submxtted the apphcatxon dated 8.7. "003 and

"‘\ 7 }
‘ *le ‘any KV at Kanpur’ i f,.*i

H}) f,‘""h lr": QAR AR

ra:sed the foHowmg, msue‘s'”;‘*"‘;“ ""fi (,,: TS P P A o
1, that he had apphed for request lransfe on s perannuation for the -year 2003-
04, for final settlement of self and his f; . .
2 thar though the transfer policy was e:v.tended to consider the cases for transfer

who has less then three year to retire, his name was not included fér transfer, ,
when he had only ten months to retire .

-3 that he s f1cmg ‘acute health problem, as- he is suffering from Lumber
spondelysis due to which he is unable to work smoothly,
4. that he has to arrange marriages of his three grown up daughters and

'.comtmcnon of dwellm‘, plaee w}uch he dldn ! possessed so far,
His rcpresentatxons dated 8 7 2003 has been consxdered carefully by the
competent authonty and the follovvmg observahons have been made -

” \ i '

1. that as per the amended prov:sxon of Ciause of KVS transfer guxchncs the
transfers, sought on“account of death of spouse within 4 period of 2 years, of
death, medical grounds as per Para 9 and. emplo ¢es who have less than 3 3 yeard to
retire will be placed en blog higher in the :xbovgv sequence that the otliers listed in
para 8 of these guidelines, However, the said benefit LTR (Less than thres years
to’retire) will be granted to all their choice stations, except the station from where
they have been displaced during the last one year (Le. 1.4.2002). « bject to wvant
of clear vacancy as well ag availability of elizible pcrs,on for displac emem i
terms of Para 10(1) of the KVS transfer gurdehnes. 3 :
that all the requests of annual transfer under LTR category were considered b} )
the respondent organization in terms of pxevaxlmg facts and circumstances of the.
case as well as the KVS transfer guidelines in force. The dominant consideration

© - in effecting transfers will be administrative exigencies/grounds and organizational |
! reasons .ncludmg the need to maintajin continuity uninterrupted academic ,
' schedule and quality, of teaching and to_that extent no individual interest/request
. shall be subservient, Transfers cannot be claimed as matter of right by those
making requosts nor do these transfer guxdclmes mtend t? confer any such right,

T . L

. T ,.:‘;‘.; . Conid..p/2
Cortif - 1tdbe - L SRR \ s R .
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that in the instant case of applicant being due to retirc on 31.5.2004, he submitied
hig- application for transfer under LTR category with choice station Kappur.only
which was also considered alongwith all other applicants but his request ‘could not
f be materialized for want of clear vacancy of WET as well as due to<'non

' availability of eligible person for displacement in terms of Para 10(1) of the NVS |
wransfer guidelings at the time of considering request transfer under LTR category.
Moreover, he was transferred from Kanpur to Kokrajhar in Oct.2000 on
administrative ground as such he was not eligible to be transferred on requost 10 -
Kanpur as per KVS transfer guideli’nes./ :

e

that ws per Anidle SA(L) of Bdacation code, which is a documenu!u;v text, forl
governance of Kendriya Vidyalaya, the services of KVS employees are Jiable tof
he transferred to any Kendriya Vidyalaya of the Sangathan at any titne on short
notice on organizational reasons, administrative exigencies. Also as held by Apex}
court:that the individual's personal inconveniences have got little importance overf
. administrative exigencies and public- interest particularly in the matler of
transfér/posting. The personal problems expressed by the applicant_should not
come'in the way of service conditions and public interest, ' I

—
L

.. Having considered all the facts and circumstances of the case sympathetically an}l .
.carefuliv the undersigned rejects the request of the applicant to consider his transfer at his
ome town. Thus (he representation-dated 8.7.2003 is disposed of in compliance of the

Ilon'ble CAT, Guwahati directions dated 21.11.2003 given in OA No.170.2003. //

. . i 4
L = Ty T
N o (HA{CAHEMD A

| / - ‘ | COMMISSIONER .~

Shfi RR Dwivédi b | :
/" KV Lokrajhar o | I N J
| } | , |

Copy to: : o ‘ ] l

- _.

[
——,

-

[

« 1. Thé AC, ,KV S(RO)Guwahaﬁ withar uest to 'apprise the Hon’ble CAT
- accerdingly. - I Lo o
9. The Principal, KY K krajhar. | -
3, Guird file. _1, | -
N ' : = (P.DEVASINA)
SR o s l EDUCATION OFFICER

T
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AL No.! 24/2004

Sri R.R, Drivedi
voee Bpplicant.

- Versus =

Union of India & Ors.
3,03 Respondents.’

IN THE MATTER OF :

Written Statement filed by the
Respondents.,
- AND =
IN THE MATTER OF : |
The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Guwahati Region; Maligaon,
Guwshati - 781012
| o'’ Deponent,!
The humble written statement on behalf of the
Respondents No.' 1 to 3 is as follows :-

1) That, I Sri S.S. Sehrawat, the Assistant
Commissioner of Guwahati Region being served with
the copy of the Original Application.,’ I have
gone through the contents thereof, I am

contd.\.s p/2.

—
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competant to submit this Written Statement on
being supplied with parawise comment from the
Head Quarters, on behalf of the ReSpondents;A.
they being official Respondents. I am fully
acquainted with facts and circumstances of the

case.,!

2) That the deponent states xkmt the
allegations/averments which is not bome % out
by records are denied and not admitted,! Any
averments/allegation which is not specifically
admitted hereinafter is deemed to be deniedyl

3) . That the deponent states that before
controverting the contents of the paras made in
the Originel Application it is pertinent to
apprise that K.V.S. is a registered society

under the Societies Registration Act XXI of

1860 and fully financed by the Govt. of India
with the objective of (i) to meet the educational
need of children of transferable Central Govt:l )

~employees including defence personnel by providing

a common programme of education (ii) to develop
Vidyalaya as a model school in the context of
National goal of Indian Bducation, (iii) to
initiate/promote experimentation in the field

contdJ, .. p/34!
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of education in collaboration with other bodies
1ike CBSC,,f NCERT etc, and (iv) to promote national
. integration -

. Further brief facts of the case may be

_narrated as beloe :-

. 3=A) Kendriya Vidyalaya Sangathan invites
request transfer applications from the candidates
every yearil In response to that every eligible
candidates may apply in the prescribed proforma
through the Principal and Regional Officer. All
these applications are processed and prioritized
as per the entitlements points through computer.,
; . The priority position so prepared is displayed
. in the web-site to make the transfer system
. stransparent. . The transfers are effected based
., on the priority, position and vacancies available
, at the time of effecting transfer as per; KVS

. .itrensfer guidelines in force.!

. «B=B) . As per Para 5(I) ofi KVS transfer guide~

, lines a teacher is liable to be transferred on
administrative ground/exigency on the recommenda-

., +tion of the Principal and Chairman of the Vidyalaya
Management Committee of the Vidyalaya and teacher
transferred so will not be considered for transfer

without completing five years stay at the station

contd,Les p/hd
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to which he/she was so posted.,' Moreso, they
cennot seek transfer to the same station from
where he was transferred on administrative ground
as per amended clause 18(d)(ii) of KVS transfer

— o m—— v = = — -

guidelinesg

3-C)  In the instent case Shri R.R, Drivedi,
. WST was transferred on administrative grounds/

exigency in public interest from KV Kanpur to

KV Kokrajhar in Oct.!/2000 on the recommendation
of his controlling authorities at Vidyalaya and
Regional Office, level who are authorised to
supervise his day to day work, As such he will’
only be eligible for transfer to his choice place
other than that from where he was transferred on
administrative ground/exigency after completing

five years of stay at the present station.'

3=D) As per the amended provision of Clause-
7.0f KVS transfer guidelines the transfers sought
on account of death of spouse within a period of
2 years of death, medical grounds as per Para 9
and employees who have less 3 years to retiré
will be placed on bloc higher in the above
sequence that the others listed in para 8 of

these guidelines,! However, the said benefit

contd.lsu' p/5 4]
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LTR (Less than three years to retire) will be

granted to all their choice stations, except

the station from where they been displaced during

the last one year XXX (i.e. 1.4.2002)s Other

conditions as applicable for preferring request
. trensfers ,s;hall remain wnchanged i.e. the appli-
. . cations in respect of the following categories

are not to be forwarded for seeking benefit

under this amendment J

. 8) Staff transferred on administrative grounds/
. exigency before completing 05 years of stay

at the transferred station

t b) Direct recruits and promotees before completing
Stay of O3 years for males and O1 year for
females, respectively at the place of postingd

Aggrieved by such action the Applicant
, -1.Shrd: R.R. Dwivedi, WET, KV Kokhrajhar has filed
(110« Nosi . /200 4in CAT Guwahati for his transfer
to. Kanpur station only on LTR ground.' |

, t3=E) . The Hon'ble Tribunal while disposing
(. the said P.A, directed the Respondent to pass
.+, reasoned order on the representation and the

¢ i  Authority accordingly passed order scrutinising

contd . p/ 6.
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the growmnds of claim on 5.1.04,

However the Applicant is found to be
not satisfied with the order and filed the present

0.A,

»

The answering deponent submits that the
applicant have reiterated the same facts and

grounds in the present OQA: as it was dn OZA:

. No. 170/2003+ In this regard the deponent craves

leave of this Tribunal to rely on the reply filed
in the O.A. No. 170/03 and reiterate the same.,}

(+ It is further stated that while disposing
the represenitation the authority took a fresh
reevaluation. and from record it sppeared that ‘
the trensfer sought was on- administrative ground/

. exigency and the X% request of the Applicant

was considered along with other LTR application.’

As such there is no scope left for any reconderation.’

4) That with regard to the grounds set

forth in support of the reason of aggrievness

and cause of illegality of the applicant and by
the respondent respectively are not good grounds
in the facts and circumstances stated above while
controverting the averments and allegations by
the deponentﬁ '

Further, the deponent submits that in

contd. . p/ 7
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&

so far the relief sought are not based on any

prodent caused and as such this Hon'ble Tribunal

may be pleased to discuss the application:
o | g

4

#

E . ; |
. In any view of the matter it appears

that there is no merit which require any further
(/. Judicial review and the spplication is liable
... to be dismissed with cost? ~
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VERIFICATION

\
1, Sunder Singh Sehrawat, S/o Shri Harish Chender, Age
about 53 years, presently workixig as the Assistant Commissioner,
Kendri&a Vidyalaya Sfmgmhm;l,‘ Guwahati Region, Maligaon
Chariali, Guwshati-12 do hereby verify th the statement mads in

paragraphs  { O 3 /4 | are true to my knowledge and

thoée made in paragraphs 3R are based on records.

And1 sign this verification on this the | 7/iday of 200%at

Guwabhati

Place:

DEPONENT

i

Date : 1 ~7"L\“mow<}((ﬂf



